
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECT10N)

RATIFIED ⅣIINUTES OF THE NORPIS COMⅣ IITTEE― II ⅣIEETING NO.24/81

HELD ON 08.03.2016

Please Note

(1)  For inbrmation of exporters,Norms Commhtee― H handles all cases pcrtaining to
flxation/ratiflcatiOn of norms fOr Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.Cornrllunications in respect of cases/pertaining to NC― II rnay be sent to
cmail addrcss:nc2.dO■の nic.in

in certain cases the decisiOn of the Norrlls Committee refers to the Recommendations/

Observations/Deflcicncics rcccived frorn the conccrned Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running scria1 0rders. The concerned ttrΠ 1/company may go through the same and
rcspond accordingly.

Silnilarly,a scanncd copy of the blank Standard Deflciency Format, which may flnd a

refercnce in NC decisions,has also been attached in the end.This may also be referred to

by the concerncd flrin/company and rnay be responded accOrdingly.
″
「hc NOrms ComΠ littce has takcn dccision Only with respcct tO tcchnical aspcct/wastagc
norrlls. While redecrning thc applicatiOns, RAs should check that the applicant has

fulfl‖ ed aH requirements as prescribed  in policy/procedure including thOse in Policy

Circulars No.50/2009_2014(RE 2010)datCd 28th December,20H, POlicy Circular
No.14(RE-2012/2009_14,  dated  4th  February,  2013  and  O.M.  No.
01/92/180/Misc./AM.13/PC_V1/1o dated 15.04.2014 0r any other provisions under

「
′
FP/HBP fOr EODC.

(Ⅲ )

(iV)

fhe Meeting No.24181 dated 08.03.2016 of Norms Committee-ll lor rhe year 2015-16
was hcld on 08.03-2016 under thc Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign Trade to consider the following applications for ratification of norms inrespect of advance authorizations under Duty Exempion'scheme (Chapter-4) of Foreign Trade
Policy 2015-20. The following members were present in the meeting:-

Name & Designation

Jain,

覇
「
てy扇面再悪正面面冨Эr(ME)

Shri Bauit singh,DDG

Shri Pradyumna Sahu,FTDO

Shri Kumar Kashyap, FTDO

Minutcs Ofthc Mecting No.24/81
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dated 08.03.2016 was conllrmed by the members.
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Case No.:24/21/81¨ ALC2/2015 Party Name:DYNAMIC
‐CABLES PVT.LTD

HQ File              RLA Filc
:01/81/050/00427/Aヽ 416/      :13/24/040/00035/AM12/

Decision :NC observed that the application has been

for their comments.

The case stands deferred to 19.04.2016.

Case No.:6/16/81‐ALC2/2012  Party Namc:CROM PTON
GREAVES LIMITED,

HQ File

Case No.:30/21/81-ALC2/2015 Party Name:DYNAMIC
.CABLES PVT.LTD.

Mcct No/Date:24/81-

ALC2/2015
08.03.2016

Lic.No/Datc:1310038262

29.12.2011

referred to DIPP.NC

Status:
Deferred

Defer Date:
19.04.2016

decided to wait

RLA Filc

:01/81/050/00313/AM13/       :03/94/040/00129/AM13/       20.09.2012

Decision:N(〕 observed that thc reply ofthc flrrn has been rcferred to DHI

decided to wait forthe comments.

The case stands deferred to 19.04.2016.

for comments. NC

Case No.:7/25/81-ALC2/2012  Party Name:GRAVITA INDIA Mect No/Datc:24/8ト
ILTD。 ,                  ALC2/2015

08.03.2016

HQ File               :RLA File              Lic.No/Datc:1310041928  Dcfcr Date:
:01/81/050/00458/AM13/       113/24/040/00047/AM13/        18.012013               1904.2016

Decision : NC decided to send a letter to flrm to sublllit information as pcr   、vritten

comments of MSME vidc U.〇 .No.TL… 13024/30/2016-ⅣlMM&A― DCMSME  datcd

.09.02.2016(copy enc10sed).

The case stands defcrred to 19.04.2016.

Meet No/Datc:24/81‐

ALC2/2015
08.03.2016

Lic No/Date:0310709777

Status:

Deferrcd

Dcfcr Datc:

1904.2016

Status:
Defe rred
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HQ File

101/81/050/00433/ANl16/

RLA File
l13/24/040/00050/AM13/

Meet No/Datc:24/81-    IApproved
ALC2/2015
08.03.2016

Lic.No/Date:1310042209

2002.2013

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.l2ll9l20l6-TSW/4 dated 08/0312016 as under:

l. Net weight of export item may be specified as 1529 Kgs.

2. Quantity of import item at Sl. No I viz. Alumimium Ingots may be allowed as applied

for i.e. 1286 Kgs. on net to net basis as claimed by the firm.
3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

applied for i.e. 242.95 Kgs. on net to net basis as claimed by the firm.
4. Import item at Sl. No. 3 may be allowed as per packing policy.
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RA may take suitable consequential actiOn accOrdingly.

Casc No.:34/24/81-ALC2/2013 Party Namc:PILOT        Meet No/Date:24/81-
lNDUSTRIES LTD.       IALC2/2015

.08.03.2016

HQ File               RLA File              Lic No/Date:0510351299  ‐Defer Date:
:01/81/050/00422/AM14/       :05/24/040/00474/AMi3/       11.04.2013              19.04.2016

Dccision:NC noted that MSME Deflciency letter、 vas issued to thc nrrn on 12.02.2016.As
no reply fronl the flrm has bccn reccived,NC decided to send a rerninder to the flrnl to

cxpeditc rcply.

Status:
Deferred

Status:
Deferred

Thc casc stands dcferred to 19.04.2016.

Case No.:13/5/81‐ALC2/2013 Party Namc:MET TRADE

(INDIA)LTD.

HQ「 ile RLA Filc
:01/81/050/00115/AM14/     :05/24/040/00030/AM14/

Decision:NC noted that MsME Deflciency letter

fo‖ Owed by rcrninder on 12.02.2016. Reply ofthe

wait forthe reply ofthe cOmpany.

´
I｀he casc stands deferred to 19.o4.2016.

Case No.:33/21/81-ALC2/2015 Party Name:DYNAMIC

CABLES PVT.LTD.

HQ Filc

:01/81/050/00436/AM16/

Lic.No/Date:0510353167     Defer Datc:

03.05.2013                   19.o42016

was issued to the company on 22.12.2015

company is stiH awaited.NC dccidcd tO

Meet No/Datc:24/8卜     Approved
ALC2/2015
08.03.2016

,Meet No/Date:24/8卜    ・Approved
ALC2/2015
‐08.03.2016

Lic.No/Date:1310043017
15.05.2013

Mcet No/Date:24/81‐

ALC2/2015
08.03.2016

RLA Filc              ‐Lic.No/Date:13100429】 0
:13/24/040/00oo4/AM14/      o3.05.2013

Decision : NC decided to ratify the norms of above AA as per written comments of DIpp vide
U.O. No. l2ll9l20t6-TSW/7 dated 0g/03/Z}t6as under:

I . Net weight of export item may be specified as g6l4 Kgs.2' Quantity of import item at Sl. No I viz. Alumimium Ingots may be allowed as applied
for i.e. 6219 Kgs. on net to net basis as craimed by the firm.3' Quantity of import item at Sl. No. 2 viz. XLPE iompound may be allowed as applied
for i.e. 2397 Kgs. on net to net basis as craimed by thl firm.

RA may take suitable consequential action accordingly.

Case No.:26/21/81‐ ALC2/2015‐ Party Name:DYNAMIC
CABLES PVT LTD

HQ Filc

:01/81/05
Rlン A Filc

:13/24/040/0001o/Aヽ 414/
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Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 12l19/2016-TSW/8 dated 08/0312016 as under:

l. Net weight of export item may be specified as 60298 Kgs.
2. Quantity of import item at Sl. No I vtz. Alumimium Ingots may

for i.e. 43518 Kgs. on net to net basis as claimed by the firm.
3. Quantity of import item at Sl. No.2viz.XLPE Compound may

for i.e.16780 Kgs. on net to net basis as claimed by the firm.

RA may take suitable consequential action accordingly.

be allowed as applied

be allowed as applied

Status:
Deferred

Mcct No/Datc:24/81-

ALC2/2015
08.03.2016

Ⅳleet No/Datc:24/8ト

・ALC2/2015
‐
08.03.2016

Lic.No/Date:0910056761

15.072013

referred to DHl.NC

Case No.:34/21/81-ALC2/2015 Party Name:DYNAMIC
CABLES PVT.LTD

HQ Flle               lRLA File
:01/81/050/00437/AM16/       :13/24/040/00005/AM14/

Decision:NC observed that the application has been

for their corninents.

IThe case stands deferred to 19.04.2016.

Case No.:13/18/81-ALC2/2015 Palty Name:OIL COUNTRY
TUBULAR LIMITED

HQ Flle              lRLA File

lo:914,1`9,γ 99'57/今
Ml'/    :99/21/910(00157/今 Ml1/

Decision :NC observed that the application has been

for their cornrnents.

The case stands deferred to 19.04.2016.

‐Case No.:23/15/81‐ ALC2/2013 1Party Name:MET TRADE
(INDIA)LTD.

Case No.:25/21/81-ALC2/2015 Party Namc:DYNAMIC
12                     CABLES PVT LTD.

Lic.No/Date:1310043068  Defer Date:

21.05.2013               19042016

referred to DIPP.NC dccided to wait

Status:
Deferred

Defer
Date: 19.04.2016

decided to wait

Meet No/Date:24/81‐

ALC2/2015
08.03.2016

Mcct No/Datc:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

He File RLA File Lic.No/Date:0510361579 Defer Date:

:01/81/050/002381AM141 :O5l24l040l00l59lAMl4l 02.08.2013 19.04.20t6

ll Deci.ion : NC noted that MSME Deficiency letter was issued to the company on22.12.2015

followed by reminder on 12.02.2016. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 19.04.2016.

Status:
Deferred
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HQ Filc               RLA F‖ e
:01/81/050/00428/AM16/      :13/24/040/00024/AM14/

Decision:NC observed that the application has been

for their comments.

Lic.No/Datc:1310044519  Dcfer
‐
2609.2013              Date:19042016

refcrrcd to DIPP.NC decided to wait

The casc stands deferred to 19.04.2016.

ICaso No.:11/24/81¨ ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Mect No/Datc:24/81-

ALC2/2015
08.03.2016

Lic.No/Dttci3410038158

Lic.No/Date:0510371064

14.11.2013

HQ File

14 :01/81/050/00461/AM14/

HQ Filc

:01/81/050/00200/AM16/

RLA File

:05/24/040/00295/AM14/

POWER BLADES(INDIA)
PVT.LTD

RLA Filc

:07/24/040/00255/AM14/

HQ File RLA Filc
:01/81/050/00513//ヽ M16/       :34/24/040/00155/AM14/       08.10.2013

Decision:NC dccided to ratify thc norms ofabove AA as pcr w‖ tten comments of DIPP
vide U.O.No.12/19/2016-TSW/13 dated 08/03/2016 as under:

l. word "lngot" may be suffixed with the description of import item at Sl. No. I
2. Quantityof importitematSl.No. I maybeallowedasappliedfori.e.2511.75 MTas

1.02 Kgs./Kg. content in the export product.
3. Quantities of import items at Sl. No. 2 &3 may be allowed as 2l MT & 18.375 MT

respectively as 1.05 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Approved

Status:

Deferred

Defer Date:

1904.2016

comments.

Case No.:73/24/81-ALC2/2013  Party Name:MoTHERSON    ‐Mcct No/Date:24/81-
SUMISYSTEMS LTD.,      IALC2/2015

108.03.2016

Decision : NC observed that the reply of the firm has been refemed to C&pC for
NC decided to wait for their comments.

The case stands deferred to 19.04.2016.

Casc No.:11/9/81-ALC2/2015  Party Name:LMヽ VIND Mcet No/Datc:24/81‐       status:
ALC2/2015          Deferred
08.032016

Lic.No/Datc:0710099873  Defer Datc:

22.11.2013 19.04.2016

Decision : NC deliberated the comments furnished by C&pC vide O.M.
rs No.460l1l2lll2005-PC.ll(Pt. File) dated 01.02.2016 and felt that wasrage of import items

has not been indicated. NC decided to refer back the comments to C&pC for further
examination and with a request to furnish comments alongwith item wise wastage. The
statement need not contain duty scheme. Chairman also felt that number of inputs foia rotor
blade seemed on higher side. The sizeldimension of rotor blade (Export product) should also
bc indicated.

μ
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The case stands deferred to 19.04.2016.

‐Case No。 :6/24/81‐ALC2/2013 Party Name:SIECHEM
I                   TECHNOLOGIES PRIVATE
t                     LIMITED

IHQ File             RLA File

16:O1/81/050/00394/AM14/   :04/24/040/00192/AM14/
IDecision :NC obscrvcd that the application has been

for their cornFnCntS.

The case stands deferred to 19.04.2016.

Lic.No/Date:0410152322 Defer Date:

27.11.2013             19.04.2016

referred to Do′「 .NC decided to wait

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

Case No.:7/24/81-ALC2/2013

HQ File

:01/81/050/00395/AM14/

Decision:NC observed that

for their conlrnents.

Party Namc:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA File

:04/24/040/00193/AM14/

lthe application has been

Mcct No/Datc:24/81-

ALC2/2015
08032016

、Lic.No/Dttc:0410152323  Dctr Date:

27.11.2013               19.04.2016

referred to DoT.NC decided to wait

Status:
f)eferred

17

The case stands deferred to 1 9.04.2016.

Case No.:30/24/81-ALC2/2013 Party Name:PILOT
INDUSTRIES LTD.

HQ File

:01/81/050/00418/AM14/

Decision:NC noted that

no reply from thc flrm

expedite the reply.

The case stands deferred l

Meet No/Date:24/81‐

ALC2/2015
08.03.2016

RLA Filc              Lic.No/Datc:0510375028  ‐Defer Datc:
105/24/040/00327/AM14/       131.12.2013              19.04.2016

1 ⅣISME Deflciency letter、 vas issued to the flrrn on 12.02.2016.As

has been received,NC declded to send a rcrnindcr to the flrrn to

t019.04.2016.

Status:
Deferred

Case No.:84/24/81-ALC2/2013 Party Name:TATA BP SOLAR ‐Mcet No/Date:24/81-
INDIA LTD.           ALC2/2015

‐08.032016

HQ Flle               RLA Filc               Lic.No/Datc:0710101901  Defcr Datc:

19:91/81/959/00477/今 Y14/    :97`11/040/90,?5/今
M14/    04.022014         19.04.2016

Decision:NC observed thatthe application has becn referred to ⅣINRE.NC decided to wait

for their comments.

The case stands deferred to 19.04.2016.

Status:
Deferred

20 Case N°・
:85/24/81-ALC2/2013 Party Name:TATA POWER

SOLAR SYSTEMS LTD
Mcct No/Datc:24/8ト

ALC2/2015
Status:
Deferred
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HQ Filc                RLA Filc
:01/81/050/00473/AM14/       :07/24/040/00413/AM14/

Dccision:N(〕 observed that the application has been

fortheir comments.

The case stands deferrcd t0 19.04.2016.

Case No.:14/3/81-ALC2/2014 Party Namc:TEMPEL
PRECIS10N METAL
PRODUCTSINDIA PVT.
LTD.,

RLA File

:04/24/040/00272/AM14/

that the application has been

08.032016

Lic.No/Date:0710102050  Defer Date:
0702.2014               19.04.2016

referrcd to MNRE.NC decided to wait

HQ File

:01/81/050/00111/AM15/

Decision:NC observed
for thcir conlincnts.

Meet No/Datc:24/8ト

ALC2/2015
0803.2016

Lic.No/Date:0410156295

17.03.2014

referred to DHI.NC

Status:Deferred

Defer
Date:l9.04.2016

decided to wait

The case stands deferred to 19.04.2016.

Case No.:9/9181-ALC2l20ls parly Name: LM WIND powER Meet No/Dat e:24/gl-
BLADES (INDIA) PVT. LTD ALCzt2Ot5

08.03.2016
HQ Filc

:01/81/050/00198/AM16/

HQ Filc

:01/81/050/00174/AM15/

綴 =,

RLA File

:07/24/040/00472/AM14/

RLA File
:02/24/040/00011/AM15/

Lic.No/Date:0210202660
2304.2014

Status:
Deferred

Status:

Deferred

Defer Datci

19.04.2016

22.12.2015

decided tO

Lic No/Datc:0710102970  Defer Date:

18.032014               19.o4.2016

Decision : NC deliberated the comments furnished by c&pc vide o.M.
No'46011121112005-PC.ll(Pt. File) dated 01.02.2016 and felt thar wastage of import items
has not been indicated. NC decided to refer back the comments to C&pC for further
examination and with a request to furnish comments alongwith item wise wastage. The
statement need not contain duty scheme. Chairman also felt that number of inputs for a rotor
blade seemed on higher side. l'he sizeldimension of rotor blade (Export product) should also
be indicated.

'l'he case stands deferred to 19.04.2016.

Casc No.:20/6/81-ALC2/2014  Party Namc:ASSOCIATED    'Mcet No/Date:24/81‐

PIGMENTS LIMITED      ALC2/2015
08.03.2016

2i 
Decision : NC notcd that MSME Deficiency letter was issued to the company on
followed by reminder on I 2.02.2016. Reply of the company is srill awaiied. NC
wait for the reply of the company.

The case srands deferred to 19.04.2016.
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Case No.:16/6/81¨ALC2/2014  Party Name:LS CABLEINDIA Meet No/Datc:24/81‐
PRIVATE LIMITED,       ALC2/2015

108.03.2016

IHQ File               RLA Filc               Lic.No/Datc:0510386026  ‐Defer Date:
:01/81/050/00170/AM15/       :05/23/040/00004/AM15/       .08.05.2014               19.042016

1)ecision :NC observed that the application has been referred to DoT. NC decided to wait

fortheir comments.

.The case stands dcferred to 1 9.04.2016.

Case No.:10/9/81-ALC2/2015  Party Name:LM WIND POWER McetNo/Date:24/81-
BLADES(lNDIA)PVT.LTD  ALC2/2015

0803.2016

HQ File

:O1/81/050/00199/AM16/

%戦悧懺11∬え』野雅欄dr胃 1群
・
:肥fttml:lご驚

attT電
器

examination and with a request to fumish comments alongwith itcm wisc wastagc.The

lstttOment need not contain duty scheme.Chairman also felt that numbcr ofinputs for a rotor
‐blade seemed on highcr side. Thc size/dirnension of rotor bladc(Export Product)shOuld also

‐be indicated.

The casc stands deferrcd to 19.04.2016.

Status:
Deferred

Status:
Deferred

RLA Filc

:07/24/040/00039/AM15/

Case No。 :27/21/81‐ ALC2/2015 Party Name:DYNAMIC
CABLES PVT.LTD.

Lic.No/Date:0710104122  DcFcr Datei

15.05.2014               19.04.2016

26

RLA File

l13/24/040/00005/AM15/

Meet No/Datc:24/81‐

ALC2/2015
08.03.2016

Lic.No/Datc:1310047123

20.05.2014

Approved

Status:

Deferred

lDefer Date:    ‐

119.04.2016      1
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HQ File

:01/81/050/00430/AM16/

Case No.:14/18/81-

ALC2/2015

27

HQ File

:01/81/050/00358/AM16/

1´ ^,〃
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Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2119/2016-TSW126 dated 0810312016 as under:

I . Net weight of export item may be specified as 23 161 Kgs.

2. Quantity of import item at Sl. No I viz. Alumimium Ingots may be allowed as

applied for i.e. 17986 Kgs. on net to net basis as claimed by the firm.
3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

applied for i.e. 5175 Kgs. on net to net basis as claimed by the firm.

RA may take suitable consequential action accordingly.

Party Name:OIL
COUNTRY TUBULAR
LIMITED

RLA File
:09/24/040/00090/AN415/

IMcet No/Date:24/81‐

'ALC2/2015

108.03.2016

1Lic.No/Date:0910060200

123.05.2014

、ヽ ■



Decision : NC decided to send a letter to firm to submit information as per wrirten comments
of DHI U.O. No.TSW(U)/3(23)12008 dated25.02.2016 (copy enclosed).

The case stands deferred to 19.04.2016.

Case No.:8/9/81-

AlノC2/2015

HQ「 ile

Case No.:3/9/81‐ ALC2/2014   Party Name:APAR
INDUSTRIES LIMITED

Party Namc:LM WIND   ‐Meet No/Datc:24/81-   Status:
POWER BLADES(INDIA).ALC2/2015         Deferred
PVT LTD            ‐0803.2016

RLA Fllc Lic.No/Dtte:0710105630 Defer Date:19.04.2016
:01/81/050/00l97lAMl6l :07l24l040l00t25lAMtsl 10.07.2014

Decision : NC delibcrated the comments furnished by C&PC vide O.M. No.460lll2lll2O05-
28 PC.ll(Pt. File) dated 01.02.2016 and felt that wastage of import items has not been indicated.

NC decided to refer back the comments to C&PC for further examination and with a request
to furnish comments alongwith item wise wastage. The statement need not contain duty
scheme. Chairman also felt that number of inputs for a rotor blade seemed on higher side.
The sizeldimension of rotor blade (Export Product) should also be indicated.

'l'he case stands deferred to 19.04.2016.

Decision :NC observed that copy of the apprication of the firm not received. NC
wait for the hard copy of the application from the RA, vadodara.

The case stands deferred to 19.04.2016.

Case No.:7/9/81-ALC2/2011 Party Name: LM wlND powER Meet No/Date:24/gl-
BLADES (INDIA) PVT. LTD ALC2/2015

08.03.2016

HQ File RLA File
:0r/8r/050/00 ts6/AMt6t :07/24t040/00t66/AM1st iii;|lii,i"''710106351 ?r:fifffi'
Dccision: NC delibcrated the comments furnished by C&pC vide O.M. No.460ll/

:o 21112005-PC.ll(Pt. File) dated 01.02.2016 and felt that waslage of import items has not been
indicated. NC decided to rel'er back the comments to C&PC for furthei examination and with
a request to furnish comments alongwith item wise wastage. The statement need not contain
duty scheme. Chairman also felt that number of inputs for a rotor blade seemed on higher
side. The sizeldimension of rotor blade (Export Product) should also be indicated.

The casc stands deferred to 19.04.2016.

", Case No.:3/21181-ALc2l20ls

HQ Flle

29 :01/81/050/00257/AM15/

RLA Flle
:34/24/040/00095/AM15/

Party Namc:APAR
INDUSTRIES LIMITED

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Datc:3410040390
23.07.2014

Meet No/Date:24/81-

ALC2/2015

Status:

Deferred

Defer Date:

1904.2016

dccided tO

Status:
Deferred

Approved
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HQ File

:01/81/050/00406/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2l19/2016-TSWl34 dated 0810312016 as under:

l. Net Weights of export products from Sl. No I to 14 may be specified as under:

SI.

No.
Net Export
weiRht(MT)

SI.

No.
Net Export
weight (MT)

SI.

No.

Net Export
weight (MT)

l 102.5 6 8.26 35.671

2 77.42 7 10.54 つ
４ 2.198

3 132.75 8 0.317 13 93.18

4 3.7 9 3.472 14 5.699

5 4.6 10 0.422

2. Size of export item at Sl. No. I may be corrected as " lC xl6/16+ 4x 0.5 Sq. mm".
3. Quantity of import item at Sl. No I viz. CC Copper Rod(8 mm dia)(E.C. Grade) may

be allowed as 55205.6 Kgs. for export products at Sl. No. I & 4 to 12, taking clue

from Engineering Table No. 5.

4. Quantity of import item at Sl. No 2 viz. Aluminium Wire Rod may be allowed as

applied for i.e. 271085.46 Kgs. for export products at Sl. No. I to 3, l3 & 14, taking

clue from Engineering Table No. 5.

5. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as

I .025 Kgs./Kg content in the export products at Sl. No. 2 to 7 & I I to 14, as claimed

by the firm.
6. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1.025

[gs./Kg content in the export products at Sl. No. l, 4 to 7 & 9 to 12, as claimed by the

firm.
7. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as

t .OZS fgs.lKg content in the export products at Sl. No. l, 4 to 7 & 9 to 12 , as claimed

by the firm.

RA may take suitable consequential action accordingly.

RLA File

:03/94/040/00158/AM15/

RLA File
:31/83/040/00160/AM15/

08.03.2016

Lic.No/Datc:0310789637
24.09.2014

Case No.:20/15/81-ALC2/2014  Party Name:SMART CARDIT
SOLUT10NS LTD.

Meet No/Date:24/8ト

ALC2/2015
‐08.03.2016

Lic.No/Datci3 11 0064957

109.10.2014

Status:
Deferred

Defer Date:

19.04.2016

comments.

‐HQ Flle

32 :01/81/050/00477/AM15/

ず臨.:」]=H器 "

Decision : NC observed that the reply of the firm has been referred to DietY for

NC decided to wait for the comments.

The case stands deferred to 19.04.2016.

33.Case No.:67/15/81- Party Name: METENERE LTD. Meet No/Date:24l8 l- Approvcd

″



ALC2/2014

HQ Filc

HQ Filc

:01/81/050/00468/AM15/

HQ Filc

35 :01/81/050/00502/AM15/

RLA File

RLA File
:07/24/040/00235/AM15/

RLA File

:03/95/040/Oo608/AM15/

Party Namc:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

ALC2/2015
08.03.2016

Lic.No/Date:0510391516
09.10.2014

Mcet No/Date:24/81‐

ALC2/2015
0803.2016

Lic.No/Date:0710106811

10102014

Worthy Engineering have

:01/81/050/00524/AM15/      :05/24/040/00286/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No.30(115)12014-ME dated 20.lt.ZOt4 as under:

Earlier NC has recommended import for same export/import product with 3% wastage against
advance authorization No.0510331816 dated 09.08.2012 and 0510311720 dared 09.12.2012.
l'he ratification of the subject authorization may be done with same wastage and quantity of
import may therefore be recommended as 1.03kg/kg content in export product.

RA may take suitable consequential action accordingly.

Case No.:11/15/81-ALC2/2014 Party Name:ヽ VORTHY
ENGINEERING

Status:
Deferred

Defer Date:
t9.04.20t6

attended the

1t. i) Shri Kaushik Vijay Kumar - CEO
ii) Shri Alok Jha - Direcror

The matter was discussed in NC meeting and representatives explained the manufacturing
process and party also accepted that they do not require CRNGO steel for manufacture of
their export product. The representatives of the firm who attended the meeting were asked to
submit the written explanation. NC, therefore, decided that case will be considered on
receipt of reply from the company.

The case stand deferred to 19.04.2016.

Decision : NC observed that the reply of the firm has
decided to wait for the comments.

'l'he case stands deferred to 19.04.2016.

Casc No.:66/15/81‐ Alン C2/2014

御
．

Decision : l'he following representatives of M/s
Personal Hearing with the Norms Committee.

Case No.:45/15/81‐ A LC2/2014 Party Namci SHREE‐ JI
POWERIン INES

Status:
Deferred

ILic.No/Datc:0310790374  Defcr Date:
20.10.2014               19.04.2016

been referred tO DHI fOr cOmments.NC

Mcet No/Date:24/8ト

・ALC2/2015
‐08.03.2016

Mcct No/Datc:24/81-

ALC2/2015
08.032016

Status:
Deferred
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n".i.ion : NC decided to ratify the norms of above AA as per written comments of DIPP

vide u.o. No. 12l19/2016-TSWl37 dated 0810312016 as under:

1. Net weight of 733.525 MT & 345.756 MT may be specified with quantities of

export items at Sl. No. 1 & 2 respectively'

2. Quantity of import item at Sl. No I viz. Alumimium Ingots may be allowed as

.. alplied for i.e. 405250 Kgs. on net to net basis in export item at Sl' No' I as claimed
r t by the firm.

3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

applied for i.e. iZtZlS Kgs. on net to net basis in export item at Sl' No' I as claimed

by the firm.
4. Quantity of import item at S1. No 3 v\2. Alumimium Ingots may be allowed as

- applied for i.e. 174144 Kgs. on net to net basis in export item at Sl' No' 2 as claimed

bY the firm.
5. Quantity of import item at Sl. No. 4 viz. XLPE Compound may be allowed as

applied for i.e. ilt|t2 Kgs. on netto net basis in export item at Sl' No' 2 as claimed

by the firm.

RA may take suitable consequential action accordingly'

器 厨児5α0052ンAMly  littliα 0000ッ AMl夕

Decision:NC observed that the application has been

for their corninents.

The case stands deferred to 19.04.2016.

Case No.:31/21/81-ALC2/2015 Party Name:DYNAMIC
CABLES PVT.LTD.

Lic.No/Date:l H 0028 H 2 Defer Date:

19.04.20162011.2014

referred to MoS.NC decided to wait

Mect No/Datc:24/81-    IApproved
ALC2/2015
0803.2016
.Lic.No/Datc:1310047707

12611.2014

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic No/Datc1071 0 107288  Defer

2412.2014             Datc:1904.2016

may sent to flrin to provide the cxport

HQ File

:01/81/050/00434/AM16/

HQ File

:01/81/050/00631/AM15/

case No.:22/18/81-ALC2/2014

RLA File
:13/24/040/00037/AM15/

RLA Flle

i07/24/040/00347/AM15/

Party Namc:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

RLA File

Status:
Deferred

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Date1561 000451 2  Defcr Datc:

case No.:12/18/81‐ ALC2/2014 Party Name:ZENITH
PRECIS10N PVT LTD,

Decision : NC noted that MSME deficiency letter

product drawing for examination of the case'

The case stands deferred to 19.04.201 6.

Status:
Deferred

39
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:01/81/050/00641//ヽ M15/       :56/24/040/00053/AM15/

Decision:NC observed that the application has been

for their conllllents.

0601.2015

referred to MoS.NC

19.04.2016

decided to wait

Meet No/Date:24/81‐
‐ALC2/2015
108.03.2016

HQ Filc               RLA Filc               Lic.No/Date:l H0028126  Defer Date:
:01/81/050/00674/AM15/       :11/24/040/00004/AM15/       19.01.2015               1904.2016

Dccision :NC observcd that the application has been referred tO DoT. NC decided to、 vait
for their corrlinents.

The case stands deferred t0 19.04.2016.

Case No.:55/18/81-ALC2/2014 Party Name:VINDHYA
TELELINKS LTD.,

The case stands deferred tO 1 9.04.2016.

Case No.:4/24/81-ALC2/2015  Party Namc:POLYCAB WIRES IMeet No/Date:24/8ト

PVT.LTD.             ‐ALC2/2015
108.03.2016

HQ Filc

:01/81/050/00506/AM16/

HQ File

:01/81/050/00675/AM15/

RLA File

:03/95/040/00882/AM15/

RLA File
:22/24/040/00088/AM15/

ILic.No/Date:0310793173  Defer Date:

Lic.No/Date:2210015181

Status:

Deferred

Defcr Datc:

19.04201630.01.2015

referred to DHI for comments. NC

Sta tu s:

Deferred

Status:
Deferred

Bdc anrtr ervlrrr
V'l\l('C' l<UMAiI }<ASHYAP
Rvr tqrqn Eqrr< srfkqrv{fTciolgn Trada Oavatcpn!€ht Ottt..i

ft3iq1 ajlurr xrrftivnsq
Dlaccioralc ocniral .t Fcr..g6 TEa.grFrur ."dwqlDcptt ol CommcrcetgE:r arm. Tt Erl{(rdvog Elhrw.n i!.w (1crh'

21.012015 19.04.2016

Decision : NC decided to send a letter to firm to submit following information as per
written comments of DIPP vide U.o. No. l2l19/2016-TSW 141 datedos.o:.zoto :

4t l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wlse.

2. Detailed calculations for the requirement of each raw material, export product
wise supported by the Cross sectional diagram of the cable/Buyers data sheet.3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 19.04.2016.

Casc No.:56/18/81-ALC2/2014 Party Namc:JST STESALIT   IMeet No/Date:24/81‐

TRANSFORMERS PVT.LTD., ‐ALC2/2015
108.03.2016

Decision : NC observed that thc reply ol.the firm has been
dccidcd to wait lbr the commcnts.

-l'he 
casc stands delerrcd to I 9.04.2016.
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Case No.:44/18/81-ALC2/2014 Party Name:LM WIND POWER McctNo/Date:24/81-
BLADES(INDIA)PVT.LTD  ALC2/2015

08.032016

HQ File

:01/81/050/00663/AM15/

Lic.No/Date:0710107543  Detr Datc:

Decision : NC deliberated the comments furnished by C&PC vide O.M.
No.460lll2ll12005-PC.ll(Pt. File) dated 0l .02.2016 and felt that wastage of import items

43 hu, not been indicated. NC decided to refer back the comments to C&PC lor further
examination and with a request to furnish comments alongwith item wise wastage. The
statement need not contain duty scheme. Chairman also felt that number of inputs for a rotor
blade seemed on higher side. The sizeldimension of rotor blade (Export Product) should also
be indicated.

The case stands deferred to 19.04.2016.

Case No.:1/24/81¨ALC2/2015  Party Name:TWENTY FIRST  Meet No/Date:24/8ト
CENTURY WIRE RODS LTD  ALC2/2015

08.03.2016

Approved

HQ File

:01/81/050/00503/AM16/

HQ File

45 :01/81/050/00090/AM16/

RLA File

:07/24/040/00362/AM15/

RLA F‖ e

:03/95/040/00941/AM15/

RLA File

:08/24/040/00461/AM15/

Party Name:PHOENIX
INDUSTRIES PVT.LTD

02.022015

Lic.No/Date:0310793786
11.02.2015

Lic.No/Date:0810134782

12.03.2015

Mcct No/Datc124/8ト

ALC2/2015
08.03.2016

Status:
Deferred

19042016

& 198.875

Approved

Status:
Deferred

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2l19/2016-TSWl44 dated 0810312016 as under:

44 1. Words " of relevant grade and thickness" may be suffixed with the description of
import items at Sl. No. I &.2.

2. Import items at Sl. No. 1 &. 2 may be allowed in prime condition only and

acCordingty word " Secondary" given in the description of import items may be

omitted.
3.Quantities of import ttems at Sl.Nol &2 may be a1lowed as 97.825 MT

MT respectively as per S10N C-526.

RA rnay take suitable consequcntial action accordingly.

Case No.:17/3/81-ALC2/2015 Party Name:GURU RAJENDRA MeetNo/Date:24/81-
METALLOYSINDIA PVT. ALC2/2015
1LTD.,                   08.03.2016

Decision : NC decided to ratify the norms of above AA as per written comments of MSME

i.e. as per AA No.810135088 dated23.04.2015 on repeat basis.

RA may take suitable consequential action accordingly.

くハ

46

Case No.:5/24/81-ALC2/2015
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HQ File               RLA Fllc
:01/81/050/00507/AM16/       :03/95/040/01051/AM15/

Dccision:NC observed that the application has been

br their conlrnents.

The case stands deferred to 19.04.2016.

ILic.No/Date:0310795328  Defer Date:

‐15.04.2015               19.04.2016

referred to MoS.NC decided to wait

Case No.:32/21/81-ALC2/2015

HQ Fllc:01/81/050/00435/AM16/

Dccision:NC obscrvcd that

for their cornlnents.

Party Namc:DYNAMIC
CABLES PVT.LTD.

RLA Filc

:13/24/040/00059/AM15/

thc application has becn

Meet No/Date:24/81-

ALC2/2015
08.03.2016

Status:
Deferred

47

Lic No/Datc:1310047839 Dcfer atc:

17.04.2015             1904.2016

retrred to DIPP,NC decided to wait

The case stands deferrcd to 19.04.2016.

Case No.:1/3/81-ALC2/2015

HQ Filc

:O1/81/050/00074/AM16/

Decision:NC observed
fortheir commcnts.

Party Name:HARSHINI EPC
PVT LTD

RLA File

:09/24/040/00535/AM15/

that the applicatiOn has becn

Meet No/Date:24/81-

ALC2/2015
08.03.2016

Status:
Deferred

48

ILic.No/Datc:0910061983  Dcfer Date:

.06.052015               19.o4.2016

referred to DHI.NC decidcd to wait

Thc casc stands dcたrrcd t0 19.04.2016.

Case No.:11/18/81¨ ALC2/2015 Party Namc:DELPHI
CONNECTION SYSTEMS

HQ File

:01/81/050/00355/AM16/

Case No.:25/9/81-ALC2/2015  Party Namc:TOSHIBA

TRANSMISSION&

HQ Filc

:01/81/050/00214/ノ Mヽ16/

Mcct No/Date:24/81-      status:

ALC2/2015          Deferrcd
INDIA PRIVATE LIMITED,  0803.2016

RLA Filc              Lic.No/Date:1010059178 Defcr
:10/24/040/00012/AM16/       15.06.2015              Datc:19.042016

49
Decision : NC noted that DHI Deficiency letter was issued to the firm on 12.02.2016. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 19.04.2016.

Mcet No/Date:24/8ト

ALC2/2015
Status:
Deferred

DISTRIBUTION SYSTEMS   08.03.2016

RLA Filc              lLic.No/Datc:0910062214  Defer Date:
:09/24/040/00110/AM16/       18.062015               19.o4.2016

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for the comments.
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IThe case stands defelTcd to 19.04.2016.

ICase No。 :7/18/81‐ALC2/2015  Party Namc:THERMO CABLES MeetNo/Dttc:24/8ト
.                      LIMITED               ALC2/2015

08.03.2016

HQ File

:01/81/050/00351/AM16/

Status:
Deferred

Status:
Deferred

Lic.No/Datc:0910062247  Defer Date:

19.04.2016

5l 
Decision : NC noted that DIPP Deficiency letter was issued to the firm on 27.02.2016. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 19.04.2016.

RLA File

:09/24/040/00085/AM16/ 2406.2015

Meet No/Dttc:24/8ト

ALC2/2015
08.03.2016

52

Case No.:2/24ノ 81‐ALC2/2015  Party Namc:LARSEN&
ITOUBRO LIMITED

HQ File

:01/81/050/00504/Aヽ 416/

‐Decision:NC observed
fortheir commcnts.

RLA File                 Lic.No/Datc:0310796879  Dcfcr Datc:
:03/95/040/00850/A～ 115/       25.06.2015               19042016

that thc application has been referrcd to DIPPo NC decidcd to、 vait

IThe case stands deferred to 19.04.2016.

ICase No.:3/24/81‐ ALC2/2015  1Party Name:H.K.IMPEX PVT.IMcet No/Date:24/81-
|                      :LTD.                  :ALC2/2015

108.03.2016

Status:
Closed

HQ File

:01/81/050/00505/AM16/

HQ File

54 :01/81/050/00352/AM16/

RLA File

:03/94/040/00129/AM16/

RLA File

:09/24/040/00682/AM15/

Lic.No/Date103 10797040

02.07.2015

Lic.No/Date:0910062339

1507.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide their
letterNo. 7118212015-TSW/l/ dated 0l .02.2016 with accountability clause (copy enclosed).

y take suitable consequential action accordingly.
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53 Decision : NC observed that RA, Mumbai vide letterNo.03/94l040/00l29lAMl6/36 dated

02.07.2015 has stated that the subject AA has been issued to the company on Repeat Basis.

Based on the RA's information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:8/18/81-ALC2/2015  Party Name:GOLDSTONE    Meet No/Date:24/8ト
INFRATECH LIMITED      ALC2/2015

08.032016

Approved

ａ
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Case No.:12/24/81‐ ALC2/2015 Party Name:ARFIN INDIA   Mcet No/Date:24/81‐
LIMITED               ‐ALC2/2015

,08.03.2016

HQ File

:01/81/050/00514/AM16/

Approved

Status:
Deferred

Decision : Decision : NC decided to ratify the norms of above AA as per written comments

ss of DIPP vide U.O.No.l2ll9l2016-TSW/55 dated 8.3.2016:

Advance Authorisation may be ratified as under on repeat basis:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may
be allowed as 330 MT as l.l0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

RLA Filc

:08/24/040/00120/AN416/

RLA File

:04/24/040/00093/AM16/

Lic.No/Date:0810135693

20.07.2015

Case No.:1/12/81-ALC2/2015

HQ Filc

:01/81/050/00233/AⅣ l16/

Party Name:DIANA METALS  IMeet No/Date:24/81‐

IALC2/2015
108.03.2016

56 Decision : NC noted that MSME Deficiency letter
followed by reminder on 12.02.2016. Reply of the
wait for the reply of the company.

The case stands deferred to 19.04.2016.

Case No.:1/21/81-ALC2/2015

HQ File

57 :01/81/050/00404/AM16/

Decision:NC observcd that

for their cOmments.

Lic.No/Date:0410160886  Dcfcr Datc:

07.08.2015              19,04.2016

、vas issued to the company on 22.12.2015

company is stiH awaited.NC decided to

Status:
Deferred

Party Name:TRANSFORMERS MeetNo/Datc:24/8ト
&RECTIFIERS(lNDIA)LTD  ALC2/2015

08.032016

RLA Filc              ,Lic.No/Date:0810135865  Defer Date:
:08/24/040/00138/AM16/        17.08.2015               19.o4.2016

the applicatiOn has been referred to E)HI. NC decided to wait

1｀he case stands deferred to 19.04.2016.

Case No.:6/18/81¨ALC2/2015  Party Name:APAR
INDUSTRIES LIMITED

Mcet No/Date:24/81‐

ALC2/2015
08.03.2016

1Lic.No/Datc:3410041473

Approved

HQ IrilC RLA Filc

58 bctision:漁
ё accidcd to ratify thさ n6rtts oF五 6。vc AA as per w面 tten cOmments of DIPP

vide U.O.No. 12/19/2016‐TSW/58 dated 08/03/2016 as underi
Taking clue from SION C-1394,quantities ofirnport items rnay be a1lowed as under:  |
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the export product.

(ii) Import item No.2 viz. Aluminium Ingot as 30.80 MT
the export product.

(iii) Import item No. 3 viz. Magnesium as applied for i.e.
content in the export product.

(iv) Import item No.4 viz. Silicon as applied for i.e. 0.164 MT as I .075 Kgs. /Kg. content
in the export product.

RA may take suitable consequential action accordingly.

Case No.:5/18/81-ALC2/2015  ‐Party Name:APAR
INDUSTRIES LIMITED

Approved

HQ File

:01/81/050/00349/AM16/

IDecision:NC decided to ratify the nolHIs OfabOve AA as per written comments of DIPP宙 dc U.0.
59 1No.12/19/2016-TSW/59 datcd 08/03/2016 as under:

1.Quantity ofimportitem may be a1lowed as applicd fori.c.2232.l MTasl.01

.      Iく gs./Kg.content in the export product.

RA may take suitable consequential action accordingly.

as 1.02 Kgs. /Kg. content in

0.168 MT as I .10 Kgs. /Kg.

60

RLA File

:34/24/040/00153/AM16/

Mcct No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Date:3410041489

02.09.2015

Mect No/Datc:24/81-

ALC2/2015

Mcct No/Datc:24/8ト

ALC2/2015

Status:
Deferred

Status:
Deferred

Case No.:35/24/81‐ ALC2/2015 Party Name:TTP
TECHNOLOGIES PRIVATE
LIMITED

IHQ Flle               lRLA File
101/81/050/00537/AM16/     107/24/040/00163/AM16/

IDecision:NC observed that the application has been
for their cornrnents.

The case stands deferred to 19.04.2016.

Case No.:1/18/81¨ALC2/2015  Party Name:ALSTOM INDIA
ILIMITED,

IRLA Filc

08.032016

Lic.No/Datc:0710108676  Defer Date:

03.092015 1904.2016

referred to DHI.NC decided to wait

‐08.03.2016

1Lic.No/Date:3410041508  Defcr Date:HQ Flle

:01/81/050/00345/AM16/ :34/24/040/00162/AM16/ 14.09.2015 19.042016

6l Decision : NC noted that DHI Deficiency letter was issued to the firm on 12.02.2016. As no

reply from the firm has been received, NC decided to send a reminder to the firm to expedite

reply.

The case stands deferred to I 9.04.2016.
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Casc No.:3/18/81-ALC2/2015

HQ File

62 :01/81/050/00347/AM16/

HQ Filc

:01/81/050/00348/AM16/

HQ File

:01/81/050/00425/AM16/

Party Name:ALSTOM INDIA
LIヽ41TED,

RLA File
:34/24/040/00166/AM16/

Mcet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Date:3410041526

Status:

Deferred

Defer Datc:

19.042016

for comments. NC

.21.09.2015

been referred to DHIDccision:NC observcd thatthe reply ofthe flrin has

decided to wait for their comments.

The case stands deferred to 19.04.2016.

Case No.:4/18/81-Alノ C2/2015  Party Name:ASTA INDIA
PRIVATE LIMITED

Mect No/Date:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

63 
Dccision : NC obscrved that application on the subject AA olthe company has not yet been
received. NC decided to send a reminder to RA, Vadodara to forward two sets of application
at the earliest.

The case stands deferred to 19.04.2016.

Case No.:12/18/81-A LC2/2015  Party NameiVEER‐ 0¨ METALS McetNo/Date:24/8ト
PVT.LTD              ALC2/2015

08.03.2016

Approved

HQ File RLA File Lic.No/Date:0710108859
:01/8 l/050/003561AMl6l :07 /24/040/00224rAM16/ 08.10.2015

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No.12/1912016-TSW64 dated 08/03/2016 as under:

l. Specific list of export items (Sheet metal Components) may be specified as per
enclosed Annexure.

2. Words "of relevant thickness" may be suffixed with the description of import item at
Sl. No. I and its quantity may be allowed as362.393 MT as 1.267 Kg.lKg. content in
the export products after taking l/3'd recovery from scrap.

3. Net weight of import item at Sl. No. 2 may be specified as 27243 Kgs.
4. Quantity of import item at Sl. No. 2 may be allowed on net 1o net basis with

accountabi I ity clause.

RA may take suitable consequential action accordingly.

Case No.:22/21/81-ALC2/2015 Party Name:APAR

INDUSTRIES LIMITED

RLA File

:34/24/040/00156/AM16/

RLA File
:03/94/040/00558/AM16/

ratify the norms ofabove AA

Lic.No/Date:3410041556  Defer Date:

24.09.2015 19.04.2016

Mcct No/Date:24/81- Approved
ALC2/2015
,08.03.2016

Lic No/Date:0310799730
‐28.10.2015

as per written cOmments of DIPP
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vide U.O. No. l2llgl20l6-TSW/65 dated 08/03l2}l6as under:

l. Net Weights of export products from Sl. No 1 to 27 may be specified as under:

SI.

No.

Net Export
weight(MT)

SI.

No.

Net Export
weight (MT)

Sl.

No.
Net Export
weieht (MT)

1 1.424 10 2.016 19 7.363
つ
４ 1.88 6.247 20 6.693

3 2.378 つ
４ 1.001 つ

乙 6。 257
4 0.43 13 2.002 つ

４
つ
４ 12.874

5 5.811 14 26.344 23 10.481

6 0.172 15 8.739 24 4.123

7 1.79 16 23.697 25 l.381

8 19.382 17 8.426 26 11.475

9 46.369 18 16.08 27 8.075

Quantity of import item at Sl. No I viz. CC Copper Rod(8 mm dia)(E.C. Grade) may
be allowed as7167l Kgs. for export products at Sl. No. I to 8, 14, 15 & 17 to27,
taking clue from Engineering Tables No. 4 & 5.

Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be

allowed as l.0l Kgs./Kg content in the export products at Sl. No. 9 to 13, 16 &27.
Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. I to 3, 7 to 13, 16 to l8 & 27 ,

as claimed by the firm.
Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. I to 3, 5 to 8 & 17 to 27, as claimed

by the firm.
6. Quantities of import item at Sl. No. 5 viz. Plasticiser (DOP) may be allowed as

l.0l Kgs.iKg content in the export products at Sl. No. I to 3, 5 to 8 & 17 to 27, as

claimed by the firm.
7. Quantities of import item at Sl. No.6 viz. G.l.Wire may be allowed as l.0l Kgs./Kg

content in the export products at Sl. No. I to 3 & 17 to27, as claimed by the firm.

RA may take suitable consequential action accordingly.

CaseNo.:23l2ll8l-ALC72Ol5 PartyName:A-l FENCE MeetNo/Date:24 81-
PRODUCTS CO.PVT.LTD. ALC2IZOI5

08.03.2016

Approved

2.

3.

4.

5。

HQ Filc

:01/81/050/00426/AM16/

RLA File

:03/94/040/00601/AM16/

Lic.No/Date:0310800027
.04.11.2015

66 Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2119/2016-TSW166 dated 0810312016 as under:

Advance Authorisation may be ratified as under on repeat basis as

Authorization No. 0310759039 dated 25.11.2013 ratified in Norms
per irm's Advanccl

Commi■ee Meedng

…
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dated 30/12/2014:

1. Word``Relevant''may be preflxed、″ith the descriptions of import items at  SI.No.1 &

2.

2.Quantity of import item at SI.No.l may be allowed as l.252 Kgs./Kg.content in the

cxport item after taking 1/3rd recovery fronl scrap as clairned by the flrm.

3.Quanttty of import item at SIo No.2 may be aHowed as l.01 Kgs./Kgo content in the

exportitcm as clairned by the f11lH.

RA nnay take suitable consequential action accordingly.

Case No.:29/21/81-A LC2/2015  Party Namc:JSW STEEL     IMcet No/Date:24/81‐      Status:
COATED PRODUCTS      ALC2/2015          Deferred
LI MITED, 08032016

HQ File               RLA File              ‐Lic.No/Date:0310800028  ‐Defer Date:
67 :01/81/050/00432/AM16/       :03/94/040/00602/AM16/       .04.11.2015              19.04.2016

Decision:NC decided to send a letterto flrm to submit information as per writtcn comments

of MoS vide U.O.No.2(26)/2015 dated 09.02.2016(Copy enc10sed).

The case stands defcrred t0 19.04.2016.

Case No.:21l21/81-ALC2/2015 Party Name:APAR Meet No/Date:24181- Approved
INDUSTRIES LIMITED     :ALC2/2015

‐08.03.2016

HQ Filc RLA File Lic.No/Datc:0310800214
:01/81/050/00424/AMl6/ :03t94t040t0O6}3tAMt6t t0.t I.2015

Decision : NC decidcd to ratify the norms of above AA as per written comments of DIpp
vide U.O. No. l2l19/2016-TSW/68 dated O8l}3l20t6 as under:

l. Net Weights of export products from Sl. No 1 to I I may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

Ｓ‐
．
Ｎ。

Net Export
weieht (MT)

SI.

No.

Net Export
weight (MT)

| 36.465 5 2.667 9 4.997
つ
４ 339.955 6 0.213 10 0.331
3 41.847 7 4.297 2.361
4 253.307 8 1.717

2. Quantity of import item at Sl. No 1 viz. CC Copper Rod(8 mm dia)(E.c. Grade) may
be allowed as applied for i.e. 354171.62 Kgs. for export products at Sl. No. I to ll,
taking clue from Engineering Tables No. 4 & 5.

3. Quantities of import item at Sl. No.2 viz. XLPE Compound may be allowed as'
1.025 Kgs./Kg content in the export products at Sl. No. I to 7 , as claimed by the firm.

4. Quantities of import item at Sl. No.3 viz. PVC Resin may be allowed as l.0l
Kgs./Kg content in the export products at Sl. No. I to 5 & 8 to I l, as claimed by the,
firm..ef\ , z, P
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5. Quantities of import item at Sl. No. 4 viz. Plasticiser (DOP) may be allowed as

l.0l Kgs./Kg content in the export products at Sl. No. I to 5 & 8 to I l, as claimed by
the firm.

6. Quantitiesof importitematSl.No.5viz.G.l.Wire maybeallowedas l.0l Kgs./Kg
content in the export products at Sl. No. I to 4 , as claimed by the firm.

RA may take suitable consequential action accordingly.

Case No.:4/21/81-ALC2/2015  Party Name:DIAMOND Meet No/Date:24181- Approved
ENGINEERING(CHENNAl) ALC2/2015

■01/81/050/00407/AM16/      104/24/040/00180/AM16/      12112015

1Decision:NC decided to ratify the norms ofabove AA as per wri■ en commcnts of DIPP
tvide U.0.No. 12/19/2016‐ TSW/69 dated 08/03/2016 as under:

69‐
   1.  word``Relevant''rnay be preflxed、 vith thc descriptions of import items at SI.No. 1

1   &2.
2. Quantity of import item at Sl. No. I may be allowed as 1.05 Kgs./Kg. content

export items.
3. Quantities of import item at Sl. No. 2 may be allowed as 1.02 Kgs./Kg. content

export items.

RA may take suitable consequential action accordingly.

HQ File

IPVT LTD

IRLA Filc

Case No.:30/24/81-ALC2/2015 Party Namc:LARSEN&
TOUBRO LIMITED

08.03.2016

Lic No/Datc:0410161301

Meet No/Datc:24/81‐     ‐closcd
ALC2/2015
08.03.2016              1

Lic.No/Date:0310800344 ‐

20.11.2015

ｎ

　

　

　

ｎ

HQ File

:01/81/050/00532/AM16/

RLA F‖ e

:03/95/040/00444/AM16/

70 Decision : NC observed that RA, Mumbai vide letter No.03/95/4014441AM161223 dated

20.11.2015 has stated that the subject AA has been issued to the company on Net to Net

Basis. Based on the RA's information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:9/21/81¨ALC2/2015  Party Name:」 AYBEE
LAMINAT10NS PVT LTD

HQ File RLA Filc

:01/81/050/00412/AM16/       :05/23/040/00363/AM16/

IDecision:NC observed that the application has been

for their colninents.

The case stands deferredお 1す。o4.2016.

Lic.No/Datc:0510396451  Dcfer Datc:

27.112015               19042016

referrcd to DHI.NC decidcd to wait

Meet No/Datc:24/8ト

ALC2/2015
0803.2016

Status:
Dcferrcd

71
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Case No.:6/24/81-ALC2/2015  Party Name:PRESTRESS WiRE Mect No/Datc:24/8ト
INDUSTRIES            ALC2/2015

08.032016

HQ Filc

:01/81/050/00508/AM16/

RLA File

:03/95/040/00542/AM16/

RLA Filc

:07/24/040/00311/AM16/

Lic.No/Datc:0310800442

27.11.2015

Lic.No/Datc:0710109153
.09.122015

Closed

Status:
Deferred

Status:

Deferred

Defer Date:

1904.2016

NC dccidcd

Status:
Deferred

72 Decision : NC observed that RA, Mumbai vide letter No.039504000542AM 16/212 dated

27.11.2015 has stated thatthe suttCCt AA has been issucd to the company on Repeat Basis.

Bascd on the RA's information,NC decided to close the case.

RA may takc suitable consequential action accordingly.

Case No.:32/24/81-ALC2/2015 Party NamelMONTEX GLASS  Mcet No/Date:24/81‐
FIBREIND PVT LTD       ALC2/2015

08.03.2016

I-lQ lrile RLA File Lic.No/Date:0310800580 Defer Date:
:01/81/050/00 534lAMl6l :031951040/00637lAMl6l 02.12.2015 19.04.2016

Decision : NC observed that the application has been referred to DIPP. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

Case No.:2/2ll8l-ALC2l20l5 Parry Name:VEER-O- METALS Meet No/Date:24181-
PVT.LTD ALC2/2015

08.03.2016

HQ File

74 :01/81/050/00405/AM16/

Decision :NC observed that hard copy of the application of the firm not received.
to request RA, Bangalore to forward the application.

The case stands deferred to 19.04.2016.

case No.:36/24181-Al,c2/2015 Party Name:UM CABLES LTD., Meet No/Date:24lgl -

ALC2/201s
08.03.2016

HQ File               RLA Filc               Lic.No/Date:0310800832  Dcfer Date:
:01/81/050/00538/AM16/       :03/95/040/00641/AM16/       10912.2015               19.o42016

Dccision:NC observed that the application has been referred tO DietYo N(〕 dccided to wait
brtheir comments.

″
「 he case stands deferred t0 1 9.04.2016.

Case No.:16/21/81-ALC2/2015 Party Namc:SOURIAU INDIA  ‐Meet No/Date:24/81-
PRIVATE LIMITED       'ALC2/2015

08.03.2016

Status:
Deferred

Lic.No/Date:1010059339 Defer Date:

\-1-
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:01/81/050/00419/AN416/

Decision:NC observed
fortheir comments.

The case stands deferred

:10/24/040/00079/AM16/

that the application has been

to 19.04.2016.

1012.2015

referred tO DietY.

19.04.2016

decided to、vaitNC

Case No.:31/24/81‐ ALC2/2015 Party Namc:MAYFAIR
INTERNATIONAL

HQ File               RLA File

77 :01/81/050/00533/AM16/       :o3/95/040/00677/AM16/
‐Decision:NC observed that the application has becn

fortheir cOmments.

Lic.No/Datc:0310800985  Defcr Date:

14.12.2015               19o42016

referred to DIPP.NC decided tO wait

Mect No/Date124/8ト

ALC2/2015
08.03.2016

Status:
Deferred

The case stands deferred to 19.04.2016.

ICase No.:33/24/81-ALC2/2015 Party Name:PHOENIX FOILS  Mcet No/Datc:24/81-
PVT.LTD               ALC2/2015

08.03.2016

HQ File

781:O1/81/050/00535/AM16/

RLA File

:03/95/040/00470/AM16/
Lic.No/Date:0310800978

14.122015

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

Defer Date:
19.04.2016

received. NC

Status:
Deferred

Status:
Deferred

Decision : NC observed that hard copy of the application of the firm not
decided to request RA, Mumbaito forward the application.

The case stands deferred to I 9.04.2016.

Case No.:l7i24l8l-ALC2l20l5 Party Name:ANGLO STEEL
PVT LTD,

RLA File
:03/94/040/00734/AM16/

that the application has been

to 19.04.2016.

HQ Filc

101/81/050/00519/Aヽ 416/

Decision:NC observed
for their corrlrrlents.

The case stands deferred

ⅣIcet No/Datc:24/8ト

ALC2/2015
08.03.2016

‐Lic.No/Datc:0310801043  Dcfcr Datc:
15.12.2015               19.04.2016

referred to MSME.NC decided to wait

Case No.:18/24/81‐ ALC2/2015 Party Name:ANGLO STEEL
PVT LTD,

HQ Flle

:01/81/050/00520/AM16/

Decision:NC observed
for their comments.

RLA File

:03/94/040/00735/AM16/

that the application has been

t,11,

Lic.No/Datc:0310801045  Dctr Date:

15.12.2015               19042016

rcferred to MSMEo NC dccidcd to wait
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The case stands deferred to 1 9.04.2016.

Case No.:21/24/81-ALC2/2015 Party Name:APAR
INDUSTRIES LIヽ41TED

HQ File

:01/81/050/00523/AM16/

RLA File

:03/94/040/00700/AM16/

Mcct No/Date:24/8ト
'ALC2/2015

08.03.2016

Meet No/Date:24/8ト

ALC2/2015
108.03.2016

Status:
Deferred

Status:
Deferred

Lic.No/Date:0310801047  Defer Date:

15.12.2015 1904.2016
8l Decision : NC observed that the application has been referred to DIPP. However,

representative of DIPP present in the meeting informed that only a copy of AA has been
received by them. NC, therefore, decided to forward a complete set of application to them.

'fhe case stands deferred to 19.04.2016.

Case No.:24/24/81-ALC2/2015 Party Name:ASSOCIATED
CABLES PVToLTD.

HQ Filc               RLA Fllc

82 :01/81/050/00526/AM16/        :03/94/040/00681/AM16/

Dccision:NC observed that thc application has been

fortheir comments.

Lic.No/Date:0310801028  Defer Datc:

15.12.2015               19.04.2016

referrcd to DIPP.NC decided to wait

'l'he case stands deferred to 19.04.2016.

Casc No.:1`/24/81-ALC2/2015

HQ Filc

:01/81/050/00518/AM16/

Dccision:NC observed that

for their conlrnents.

Party Namc:ANGLO STEEL
PVT LTD,

RIンA File

:03/94/040/00731/AM16/

the applicatiOn has been

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic No/Datc:0310801123  Defer Date:
16.12.2015               19.o42016

referred to MSMEo NC decided to wait

Status:
Deferred

Meet No/Date:24/81-

ALC2/2015
08.03.2016

HQ Filc               RLA File               Lic.No/Date:031080H26  Defer Date:
:01/81/050/00521/AM16/       :03/94/040/00733/AM16/        16.12.2015               19.o4.2016

Decislon:NC observed thatthe application has been referred tO MSME. NC decided to、 vait
for their cornlncnts.

The case stands deferred to 19.04.2016.

85 Case No.:20/24/81-ALC2/2015

The case stands deferred to 19.04.2016.

Case No.:19/24/81-ALC2/2015 Parry Name:ANCLO STEEL
PVT LTD,

Party Namc:ANGLO STEEL
PVT LTD,

Status:
Deferred

Meet No/Date:24/8ト

IALC2/2015
Status:
Deferred
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08.032016

1HQ File               lRLA File              Lic.No/Datc:031080H22  Dcfer Date:
| |:01/81/050/00522/AM16/    1:03/94/040/00732/AM16/    116.12.2015         19.o4.2016

1   1)eCiSiOn:NC Observed thatthe applicatiOn has been referred tO MSME. NC dccided to wait
‐  lfOr their comments.

IThe case stands deferred t0 19.04.2016.

ICase No.:7/21/81‐ ALC2/2015  Party Name:KEIINDUSTRIES Meet No/Datc:24/81¨     ‐Approved
l                      LIMITED               ALC2/2015

08.03.2016

1HQ File               RLA Flle               Lic.No/Date:0510396648
:01/81/050/00410/AM16/       :o5/23/040/003531AM 16/       17.12.2015

‐ IDecision:NC decided to ratify thc no111lS Ofabove AA as per w」 tten cOmments of DIPP
vide U.O.No.12/19/2016¨ TSW/86 datcd 08/03/2016 as under:

1. Net we of export products may be ified as under:

Ｓ‐．Ｍ
Net
Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net
Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net
Export
Weight
(Kgs./Km)

Sl.

No.
Net
Export
Weight
(Kgs./Km)

l 24.3 20 369.1 39 358.8 58 1138.9
つ
乙 51.6 つ

乙 1002 40 767 59 1518.3

3 53.7 22 732.8 41 1232.4 60 2002.9
4 91.9 23 112.5 42 11263.6 61 2499.9

5 891.5 24 4H.8 43 3234 62 3476.1

6 1004.l 25 2579 44 11l19.7 う
Ｄ
／
ｈ
） 4465.8

7 1498.7 26 2915.5 45 18247.1 64 6057.2

8 2060.7 27 3395.2 46 149.3 65 10727.3

9 1780.2 28 388.1 47 233.2 66 6754
10 2450.5 29 1401.8 48 326.5 67 4679
249.8 30 1962.7 49 466.5 68 12135.1

つ
乙 262.3 31 2491.3 50 653 69 297.3

13 298.5 32 2409.2 51 868.5 70 363.3

14 765.9 33 2828.4 つ
乙
く
υ 214.2 71 850.9

15 1456.l 34 4210.8 53 328.9 つ
乙
句
′ 1059.6

16 1‖ 3.1 35 1228.3 54 435。 7 73 577.6

17 1899。 9 36 1283.4 55 616.9 74 174.3

18 282.6 37 366 56 826.8

19 227.2 38 846.1 57 827.5

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. 1 to 4,18 ,25,27,28, 69 to 74, as per
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Engineering Table 4.

b) For Export products mentioned at Sl. No. 5 to l0 &.26 as 462.3 Kgs./Km, 437.9
Kgs./Km, 682.5 Kgs./Km, ll57 Kgs./Km, 819 Kgs./Km, 1388.4 Kgs./Km &
462.3 Kgs.lKm respectively, taking clue from Engineering Table 4.

c) For Export products mentioned at Sl. No. 11 ,23,29 to 34,45 to 62, 65 & 66, as per
Engineering'fable 5.

d) ForExportproductsmentionedatSl.No. 12to17,19to22,24,35to4l ,67,68, as
L0l Kgs./kg content in the Export products.

e) For Export products mentioned at Sl. No. 42,43,44,63 & 64, as 3281.1 Kgs./Km,
1912.6 Kgs./Km, 8223.9 Kgs./Km, 2588.5 Kgs./Km, & 3513.3 Kgs./Km,
respectively, taking clue from Engineering Table 5.

3. Word "Relevant" may be prefixed with the description of import item at Sl. No. 2 and
its quantity may be allowed as 1.05 Kgs./kg content in the export products at Sl. No.
Ito45&65ro69.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. 24 to 41, 45, 52 to 66, 68 to 74.

5. Quantities of import item at Sl. No 4 viz. Relevant Plasticizer Compound may be
allowed as I .05 Kgs./kg oontent in the export products at Sl. No. 24 to 41, 45, 52 to
66, 68 to 74.

6. Quantities of import item at Sl. No 5 viz. Glass Mica Tape may be allowed as
I .02 kgs./kg content in the Export products at Sl. No. I to lg, 24 & 2g.

7. Quantities of import item at Sl. No 6 viz. Semi Conducting Water blocking Tape
may be allowed as 1.02 kgs./kg content in the Export products at Sl. No. 42 to 44,67
& 68.

8. Quantities of import item at Sl. No 7 viz. Copper Tape ( E.C. Grade) may be allowed
as l.0l kgs./kg content in the Export product at Sl. No. 45.

9. Quantities of import item at Sl. No 8 viz. Aluminum Wore Rod ( E.C. Grade) may be
allowed as2543.7 Kgs./km for export item at Sl. No 67 andas per Engineering faUte
5 for export item at Sl. No. 68.

10. Quantities of import item at Sl. No 9 viz. Nylon Compound or relevant grade may
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. 42 to 44.

ll.Quantity of import item at Sl. No. l0 i.e. Wooden Drum may be allowed as per
packing policy.

RA may take suitable consequential action accordingly.

Case No.:8/24/81-ALC2/2015  Party Name:POSco

MAHARASHTRA STEEL PVT.
Status:
Deferred

HQ Filc

87 :01/81/050/00510/AM16/

IMeet No/Date:24/8ト

ALC2/2015
08.03.2016LTD.,

RLA File

:03/95/040/00692/AM16/

Decision : NC observed that the application has been
for their comments.

The case stands deferred to 19.04.2016.

ILic.No/Date:0310801177  
‐
Defer Date:

117.12.2015               19o4.2016

referred to MOS. 卜(C decided to wait
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Case No.:25/24/81-ALC2/2015 Palty Name:FCI OEN
CONNECTORS LIMITED

‐HQ File               RLA Filc

88 :01/81/050/00527/AM16/       :10/24/040/00081/AM16/

Decision:NC obscrved that thc application has becn

fbr their comments.

Lic.No/Datc:1010059345  Defer Date:
17.12.2015               19.04.2016

referred to DietYo NC dccided to wait

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

The case stands deferred to 19.04.2016.

Case No.:28/24/81‐ ALC2/2015

HQ File

:01/81/050/00530/AM16/

‐Decision:NC obscⅣ ed that
fortheir cOmments.

Party Name:FC1 0EN

CO■lNECTORS LIMITED

RLA File

:10/24/040/00083/AM16/

thc application has becn

Meet No/Datc:24/8ト

ALC2/2015
08.03.2016

Status:
Deferred

89

Lic No/Date:1010059344  Defer Datc:

17122015               19042016

rcfcrred to DietY.NC decided to wait

Case No.:13/21/81¨

ALC2/2015

The case stands deferred to I 9.04.2016.

Party Name:KEIINDUSTRIES'Mcct No/Datc:24/81-
LIMITED              IALC2/2015

08.03.2016

Approved

IHQ File              RLA File             Lic.No/Dtte1051 0396662
101/81/050/00416/AM16/     .:05/23/040/00320/AM16/     18.12.2015

1Decision:NC decided to ratify the norlns ofabove AA as per written comments of DIPP

vide l」 .O.No.12/19/2016-TSW/90 dated 08/03/2016 as under:

1. Net we t of export products may be specified as under:

Sl.

No.
Net
Export
Weight
(Kss./Km)

SI.

No.
Net
Export
Weight
(Kgs./Km)

SI.

No.
Net
Export
Weight
(Kss./Km)

Sl.

No.
Net
Export
Weight
(Kgs./Km)

l 368.8 2 520.9 23 1052.6 34 1102.6
つ
４ 931.8 3 1280.1 24 1603 35 307.3

3 1521.l 4 225.3 25 556.9 36 321.5

4 2422.5 5 391.6 26 1385.7 37 493.7

5 1166。 9 6 446 27 299.6 38 244.7

6 1950.1 7 217.3 28 445。 7 39 388.1

7 325 8 768 29 944.1 40 265。4

8 945.l 9 866.7 30 1429。 9 41 1036.4

9 257.3 20 1301.4 31 331.4

10 347 21 251.4 32 271.5

464.2 つ
４
つ
４ 933.4 33 454.8

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

BA LJlマ SlN6H
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a) For Export products mentioned at Sl. No. 1,2,7 to 10, as per Engineering Table 4.
b) For Export products mentioned at Sl. No. 3 8. 4 as 462.3 Kgs./Km &. 924.6

Kgs./Km, respectively, taking clue from Engineering Table 4.
c) For Export products mentioned at Sl. No. 5 &. 6 as 369.8 Kgs./Km & 739.6

Kgs./Km, respectively, taking clue from Engineering Table 5.
d) For Export products mentioned at Sl. No. 1l to 41, as 1.01 Kgs.ikg content in the

Export products.
3. Word "Relevant" may be prefixed with the description of import item at Sl. No. 2 and

its quantity may be allowed as 1.05 Kgs./kg content in the export products at Sl.

No. I to 41.

4. Quantity of import item at Sl. No. 3 i.e. Galvanised Steel Wire/G.I. Wire may be
allowed as l.0l kgs/kg content in the Export products at Sl. No. I to 4l as claimed
by the firm.

5. Quantities of import item at Sl. No 4 viz. Glass Mica Tape may be allowed as
I .02 kgs./kg content in the Export products at Sl. No. 7 , 8,21,22 & 32 to 37 .

6. Quantity of import item at Sl. No. 5 i.e. HDPE may be allowed as 1.05 kgs./kg
content in the Export products at Sl. No. I to 4l .

7. Quantity of import item at Sl. No. 6 i.e. Wooden Drum may be allowed as per
packing policy.

RA may take suitable consequential action accordingly.

Meet No/Datc:24/81-

ALC2/2015
08.03.2016

FIQ File RLA File Lic.No/Date:1010059346 Defer Date:

9l :01/81/050/00531/AMl6l :101241040100082/AMt6/ 18.12.2015 19.04.2016

Decision : N-C observed that the application has been relerred to DietY. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

Case No.:29/24/81-ALC2/2015 Party Name:FC1 0EN

CONN ECTORS LIMITED

Case No.:7/24/81-ALC2/2015  Party Name:PHOENIX FOILS  I～ leet No/Date:24/8ト
PVTo LTD.             ‐ALC2/2015

08.03.2016

HQ Filc

101/81/050/00509/AM16/

Dccision:NC observcd
fortheir comments.

RLA File

:03/95/040/00648/AM16/

that the application has been

Lic No/Datc:0310801276

22.12.2015

referred to MoS. NC

Status:
Deferred

Status:

Deferred

Defer Datc:

19.04.2016

decided to wait

92

'fhe case stands deferred to 19.04.2016.

Case No.:26/24/81-ALC2/2015 Party Name:FCI OEN
93                      coNNECTORS LIMITED

けが

Mcet No/Date:24/8ト

ALC2/2015
.08.03.2016

Status:
Deferred
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HQ Filc               RLA File
:O1/81/050/00528/AM16/       :10/24/040/00089/AM16/

Decision:NC observed that the application has been

for their comments.

Lic No/Date:1010059352  Defer Date:

30.12.2015               19.o4.2016

referred to DietY.NC decidcd to wait

The case stands deferred to 19.04.2016.

Case No.:27/24/81-ALC2/2015

HQ File

i01/81/050/00529/AM16/

Decision:NC observed that

for their comments.

Party Name:FCI OEN

CONNECTORS LIMITED

RLA File
:10/24/040/00087/AM16/

the application has been

Mcet No/Datc:24/81‐

ALC2/2015
08.03.2016

Lic.No/Datc:1010059351

30.12.2015

rcferred to DietY.

Status:

Deferred

Dcfc・r Datc:

19.042016

NC decided to wa責

IThe case stands deferred to 19.04.2016.

Case No.:17/21/81-ALC2/2015 'Party Name:KEIINDUSTRIES Meet No/Date:24/81-
ILIMITED               ALC2/2015

08.03.2016

HQ File

:01/81/050/00420/AM16/

Approved

RLA File

:05/23/040/00383/AM16/

Lic.No/Datc10510397160

31.12.2015

０
フ

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2l19/2016-TSWi95 dated 0810312016 as under:

l. Net weight of export products may be specified as under:

Si.

No.
Net Export
Weight
(Kes./Km)

SI.

No.
Net Export

Weight

(Kgs./Km)

Sl.

No.
Net Export
Weight
(Kgs./Km)

Sl.

No.
Net Export
Weight
(Kss./Km)

l 3197.1 5 971.5 9 1457.9 う
Ｄ 30189

つ
乙 1735.6 6 1412.1 10 6731.7 14 4917.6

3 2385。 1 7 2094.8 3172.2

4 2385.l 8 881.7 つ
４ 4123.5

2. Quantities of import item at Sl. No I viz. Copper Tape/ Copper Foil (Electrolytic
High Conductivity grade ) may be allowed as 1.01 Kgs./kg content in the export
products at Sl. No. 6 to 14.

3. Word "Relevant" may be prefixed with the description of import item at Sl. No. 2 and

its quantity may be allowed as 1.05 Kgs./kg content in the export products at S[.

No. 1 to 14.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. I to 14.

5. Quantities of import item at Sl. No 4 viz. Aluminium Wire Rod (Electrolytic grade)

may be allowed as under:
(a) For Export 'froducts mentioned at Sl. No. I to 5 as 1523.6 Kgs./Km,‐
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904.7 Kgs./Km, 1293 Kgs./Km, 1293 Kgs./Km.
taking clue from Engineering Table 5.

(b) For Export products mentioned at Sl. No. 6to l4

RA may take suitable consequential action accordingly.

Casc No.:9/24/81¨ALC2/2015 Party Name:LOYA PRE
ENGINEERED BUILDINGS
PVT.LTD

HQ File               RLA File

96 :01/81/050/00511/Aヽ416/        :03/95/040/00751/AM16/

Decision:NC observcd that the application has been

for their commcnts.

Thc case stands deferred tO 19.04.2016.

&. 607.7 Kgs./Km respectively

as per Engineering Table 5.

Meet No/Date:24/8ト

・ALC2/2015
08.03.2016

Lic.No/Date:0310801529

04.012016

referrcd to DIPP. NC decided to wait

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Date:0310801624  Defer Date:

07.01.2016              19.o4.2016

referrcd tO DIPP.NC decided to wait

Status:

Deferred

Dcfcr Datc:

19.04.2016

Case No.:23/24/81¨ Al」 C2/2015  Party Name:APPLE
INTERNAT10NAL

HQ Filc               RLA File
:01/81/050/00525/AM16/       :o3/94/040/00724/AM16/

Decision:NC observed that the application has been

fortheir cOmments.

The case stands deferred t0 19.04.2016.

Case No.:14/24/81-ALC2/2015 ,Party NamciVENTURE

LIGHTING INDIA LTD.

HQ Filc               RLA Filc
i01/81/050/00516/AM16/       :34/24/040/00247/AM16/

Decision :NC Observed that the applicatiOn has been

for their comments.

The case stands deferred t0 19.04.2016.

Case No.:22/24/8卜ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Lic No/Datc:3410041797  Dcfer Date:

1101.2016              19o4.2016

referred to DIPPo NC decided tO wait

Mcet No/Datc:24/81‐

IALC2/2015

08.03.2016

Status:
Deferred

Status:
Deferred

98

HQ Filc

:01/81/050/00524/AM16/

Decision:NC observcd
for their comments.

The case stands deferred

RLA File
:03/94/040/00794/AMl`/

that the applicatiOn has been

to 19.04.2016.

Meet No/Date:24/8ト

ALC2/2015
08.03.2016

Lic.No/Datc:0310801677  Defer Date:
1101.2016              19.o4.2016

referred tO DIPP.NC decided to wait

Status:
Deferred

■
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Case No.:37/24/81-ALC2/2015 Party Name:JAYBEE
LAMINAT10NS PVT LTD

HQ Filc              RLA Filc

100 :01/81/050/00539/AM16/       :05/23/040/00431/AM16/

Decision:NC observed that the application has been

for their corrlrrlents.

Meet No/Date:24/81‐

ALC2/2015
08.03.2016

ILic.No/Dtte:0510397312 ,Defer Datc:

115.01.2016               1904.2016

referred to DHI.NC decided to wait

Status:
Deferred

The case stands deferred to 19.04.2016.

Case No.:34/24/81¨ ALC2/2015 Party Name:TATA PRECISION IMeet No/Date:24/81‐     status:
INDUSTRIES(INDIA)LTD。 ,  IALC2/2015          Deferred

108.03.2016

HQ File               RLA File              lLic.No/Datc:5610004816  Defer Date:

101 .:01/81/050/00536/AM16/       :56/24/040/00050/AM16/       122.01.2016              19042016

1Decision:NC obscrvcd thatthe application has been referred to DIPPo NC dccided to wait

for their comments.

The case stands deferred to 19.04.2016.

つ
４
ｎ
ｖ

HQ File

:01/81/050/00517/AM16/

Decision:NC observed
fortheir comments.

The case stands deferred

RLA File

105/24/040/00530/AM16/

that the application has been

to 19.04.2016.

Mcet No/Datc:24/81-

ALC2/2015
0803.2016

Lic.No/Datc:0510397430  Dcfer Datc:

28012016 19.042016

referred to DHI. NC decided to wait

Status:
Dcferred

Status:
Deferred

Defer Date:
t9.04.2016

decided to

‐HQ File

103.:01/81/050/00515/Aン
116/

‐Decision:NC observed
wait for their comments.

The case stands deferred

IROLLING MILLS,

IRLA File

:04/24/040/00219/AM16/

that the application has been

to 19.04.2016.

Meet No/Date:24/81-

ALC2/2015
08.03.2016

Lic.No/Datc:0410161565
129.01.2016

refcrred to MSME.NC

Case No.: l3/24181-ALC2l20l5 Party Name:JAIN METAL

ICase No.:10/24/81-ALC2/2015

104

1HQ File

:01/81/050/00512/AM16/

Party Name:ARFIN INDIA
LIMITED

RLA File

:08/24/040/00395/AM16/

Meet No/Date:24/8卜     Approved
ALC2/2015
08.03.2016

Lic.No/Datc:0810137243

19.02.2016                         .
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Decision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. 12l19/2016-TSWll04 dated 0810312016 as under:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap
may be allowed as applied for i.e. 330 MT as l.l0 Kgs./Kg. content in the export
products.

RA may take suitable consequential action accordingly.

Of■ine Agenda for Mee● ng No。 24/81 dated 03.03.2016

SI.No.619
Case No. AR- M/s. Powergear Limited
Meeting No. 24181 F.No.01/81/50/798/AM07/DES― II
Datcd:-08.03.2016 RA Filc No.07/24/040/00693/AM07/
Subject:- Request for amendment in adhoc Norms in respect of Advance

License No. 0710049603 dated I 5.01.2007.
Decision:NCobservedthatadditionalinformatio
DHI for comments. NC decided to wait for their comments and defer the case.

I'he case stands deferred to 19.04.2016.

referred to

SI.No.620

Casc No. AR- M/s. Narayan Powertech Pvt. Ltd.
Meeting No. 24181 F.No.01/81/50/1642/AM04/
Dated:-08.03.2016 RA Filc NO.34/82/040/00191/AM04/

Request for fixation of Norms in respect of Aduanie Autho.isation
No. 3410009867 dated 04.03.2004.

Dccision : NC observed that th.
decided to wait for the comments.

'l'he case stands deferred to 19.04.2016.

SI.No.621

Case No. AR- M/s. Crompton Greaves Limited
Meeting No. 24181 F.No.01/81/50/00262/AM14/
Dated:-08.03.2016 RA File No.03/94/040/01127/AM13
Subject:- Request for ratification of Norms in respect of Adv.ance

Authorisation No. 0310746162 dated 2 1.08.2013.
Decision : NC observed that the reply of the fi
decided to wait for the comments.

The case,sraprdq g,eferred to 19.04.2016.
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SI.No.622

Case No. AR- M/s. MC Com Industries (lndia) Pvt. Limited
Meeting No.24/81 F. No.01/81/50/416/AM14/DES‐ II
Dated:-08.03.2016 RA Filc No.03/95/040/000615/AM14

Subject:- Ratiflcation of norms in respect ofAdvance Authorization No.

0310756580 dated 01.ll.2013.

Decision : NC observed that the reply of the firm
NC decided to wait for the comments.

The case stands deferred to 19.04.2016.

has been referred to MSME for comments.

Sl.No.623

Case No. AR- M/s. Mayfair International
Mceting No.24/81 F.No.01/81/050/481/AM12/DES― II

Dated:-08.03.2016 RA File No.03/95/040/000766/AM12

Subject:- Ⅳlodiflcation of norms flxcd in respect of Advance Authorization

No.0310675713 dated 10.01.2012.

Decision : NC decided to ratify the norms of above AA for the purpose of redemption, as per

written comments of DIPP vide U.O. No. 1211912016-TSW623-A/R dated 08.03.2016 as

under:

l. Description of export product may be modified as " Stainless Steel Plates/ Covers Tech

Grade AISI4l0"
2. Quantity of export product may be modified as 291 MT .

3. Words " of relevant thickness" " may be suffixed with the description of import item.

4. Quantity of import item may be allowed as 293.91 MT as 1.01 Kgs./Kg. content in

export items as claimed by the firm.

RA may take suitable consequential action accordingly

Sl.No.624
Case No. AR- M/s. MPP Technologies Pvt. Limited
Meeting No.24/81 F.No.01/81/50/141/AM09/DES― II

Dated:-08.03.2016 RA File No.07/24/040/00052/AM09

Subject: Modiflcation of norl■ s

No.0710057471 dated

flxed in respect of Advance Authorization

19.05.2008.

D""i.io" t l.JC 
"bserved 

that the reply of the firm has been referred to DHI for comments. NC

decided to wait for the comments.

The case stands deferred to 19.04.2016.

Sl.No.625

Case No. AR- M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
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Meeting No.24/81 F.No.01/81/050/0013/AM15/DES― II
Datcd:¨ 08.03.2016 RA File No.09/24/040/00533/AM15
Subject: Modiflcation of flxed norrns in respect of Advance Authorization

No.0910061536 dated 16.01.2015.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

SI.No.626

Case No. AR- M/s. Siemens Limited
Mceting No.24/81 Fo No.01/81/050/106/AM15/DES― II
Dated:‐ 08.03.2016 RA File No.03/95/040/01013/AM14
Subject:- Request fOr clariflcation On how much quantity aHowed by E)HI

vide their UO No.3(84)/2014/TSW(B)/104 dated 03.02.2015
against the advance authorizatiOn no.310664666 dated 14.11.2011

of M/s.crOmpton Greaves.
Decision : NC observed that the application ha
their comments.

l'he case stands deferred to 19.04.2016.

Si.No.627

Case No. AR- M/s. Trafigura India Private Limited
4ヽeeting No.24/81 Fo No.O1/81/050/00303/AM15/DES― II
Dated:-08.03.2016 RA File No.03/95/040/00265/AM15
Sub.iect: Modifi cation/Amendment for ratifi e

AuthorizatiOn No.0310786269 dated 02.07.2014.
Decision : NC decided to modif
redemption, in line with decision taken in the cases of M/s Nicoment i.e. as per decision for
AA No.310660730 dated I 9.10.201 I and AA No.3 10662448 dared 3 f . lO.iOi-f 'and 

contents of
Nickel should be same in the export product as applied in the advance authorization.

RA may take suitable uential action accordin

Sl.No.628

M/s. Trafigura India Private Limited
Mceting No.24/81 F.No.01/81/050/00410/AM15/DES― II
Datcd:-08.03.2016 RA Filc No.03/95/040/00456/AM15
Subject:- Modincation/Amendment fOr ratined norrns in respect Of Advancc

AuthorizatiOn No.0310788619 datcd 02.09.2014.
Decision : NC decided to modify the expo
redemption, in line with decision taken in the cases of M/s Nicoment i.e. as per decision for
AA No.310660730 datcd 19.10.201l and AA No.310662448 dated 31.10.201l and cOntents of

Nickel should be same in the export product as applied in the advance authorization.
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RA mav take suitable uential action accordin

Sl.No.629

Case No. AR- M/s. Larsen & Toubro Limited

Meeting No. 24181 F.No.01/81/50/315/AM13/DES¨ ll

Dated:¨ 08.03.2016 RA File No.03/95/040/00442/AM13

Subject:- Modification/amendment of fixed norms in respect of Advance
License No. 0310710210 dated 24.09.2012.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

SI.No.630
Casc No.AR― M/s. Met Trade (lndia) Limited

Mceting No.24/81 F.No.01/81/050/00219/AM13/DES.H

Dated:-08.03.2016 RA File No.05/24/040/00168/AM13/

Subject:- Modification/amendment of fixed norms in respect of Advance

Authorization No. 05 I 033 1 8 16 dated 09.08.201 2.

ion has been referred to MSME. NC decided to wait

for their comments.

The case stands deferred to 19.04.2016.

Sl.No.631
trrt/r VC Com Industries (lndia) Private LimitedCase No. AR-

F.No.01/81/050/00073/AM14/DES.Hing NO.24/81

RA File No.03/95/040/01054/AM13/Dated:-08.03.2016

ffin respect of Advance Authorization No.

0310729610 dated 26.03.2013.
referred to MSME' NC decided to wait

for their comments.

The case stands deferred to 19.04.2016.

)1/81/050/00080/AM16/

Dated:-08.03.2016 RA File No.07/24/040/00435/AM15/

Subject:- no.0710107924Fixation of norrns in respect of advancc authorization

dated 25.03.2015.

been referred to C&PC. NC decided to wait

for their cpmments.
|メ
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The case stands deferred to 19.04.2016.

Sl.No.633

Case No. AR- M/s.LM Wind Power Blades(India)Pvt.Limited
Mccting No.24/81 F.No.01/81/050/00092/AM16/
Dated:-08.03.2016 RA File No.07/24/040/00441/AM15/

Sub.ject: Fixation of norl■ s in respect of advance authorization no.0710107923

dated 25.03.2015.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

Si.No.634

Case No. AR- M/s. Manaksia Coated Metals and Industries Limited
Mccting No.24/81 F.No.01/81/050/00044/AM16/
Dated:-08.03.2016 RA File No.02/24/040/00222/AM15/
Subject:- Modification/amendment in fixed norms in respect of advanCe

authorization no. 02 I 0205598 dated 24.02.2015.
Decision : NC decided to modify the norms of a
written comments of MoS vide U.O. No. 2(l l)12015-TW dated 16.02.2016 (Copy enclosedj.

ordingly.

SI.No.635

M/s. DR Associates
Meeting No.24/81 F.No.01/81/050/00203/AM16/DES― H
Dated:-08.03.2016 RA File No.04/24/040/00050/AM16

Ratification of norms in respect of advffi
0410160774 dated 08.07.2015.

Subject:-

Dccision:NC decided tO ratify th9 nPrms ofabove AA fOr the purpose of redemp●
On,as per

writtcn commcnts Of DIPP vide U.Oo No.12/19/2016-TSW/635-A/R dated 08.03.2016 as

under:
L Net weight of export items may be modified as 373.49 MT. .

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I to
28.

3. Quantities of import items at Sl. No. I to 20 may be allowed as 1.02 Kgs./Kg. content
in export items.

4. Quantities of import items at Sl. No. 2l to 28 may be allowed as 1.03 Kgs./Kg. contenr
in export items as claimed by the firm.

lLA may take suitable con tial action accordinsl

SI.No.636

M/s.D ic Cables Pvt.Lirnited
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Meeting No.24/81 F.No.01/81/050/00164/AM15/
Dated:-08.03.2016 RA File No.13/24/040/00059/AM14/

Subject:- Ratincation of nolHls in respect of Advancc Authorization No.

1310046635 dated 03.04.2014.

Decision : NC decided to ratify the norms of above AA for the purpose of redemption, as per
written comments of DIPP vide U.O. No. 1211912016-TSW/635-A/R dated 08.03.2016 as
under:

l. Net weight of 247 .17 MT, 14.904 MT & 2.712 MT may be specified with quantities
of export items at Sl. No. 1,2 &.3 respectively.

2. Quantity of import item at Sl. No 1 viz. Alumimium Ingots may be allowed as applied
for i.e. 210000 Kgs. on net to net basis in export item at Sl. No. I as claimed by the
firm.
Quantity of impon item at Sl. No. 2 viz. XLPE Compound may be allowed as
applied for i.e. 37170 Kgs. on netto netbasis in export item at Sl. No. I as claimed by
the firm.

4. Quantity of import item at Sl. No 3 viz. Alumimium Ingots may be allowed as applied
for i.e. 7912 Kgs. on net to net basis in export item at Sl. No. 2 as claimed by the firm.

5. Quantity of import item at Sl. No. 4 viz. XLPE Compound may be allowed as 2024
Kgs. on net to net basis in export item at Sl. No. 2 as claimed by the firm.

6. Quantity of import item at Sl. No 5 viz. Alumimium Ingots may be allowed as applied
for i.e. 1608 Kgs. on net to net basis in export item at Sl. No. 3 as claimed by the firm.

7. Quantity of import item at Sl. No. 6 viz. XLPE Compound may be allowed as 432 Kgs.

on net to net basis in export item at Sl. No. 3as claimed by the firm.

RA may take suitable consequential action accordingly.

SI.No.637

Case No.AR― M/s. Aniani Technoplast Limited
Meeting No.24/81 Fo No.01/81/050/00161/AM16/

Dated:¨ 08.03.2016 RA File No.05/23/040/00052/AM16/

Subject:- Ratiflcation of norrns in respcct of Advance Authorization No.

0510394297 dated 19.05.2015.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

Sl.No.638

Case No.AR― M/s.Nikki lndia Fuel Systems Private Lirnited

Meeting No. 24181 F.No.01/81/162/275/AM.16/

Dated:-08.03.2016 MEPZ File No.A/2012/08/EOU― TN/

Subject:- Request for fixation of wastage norms under 100% EOU for
manufacturing and export of Carburetor and their parts.

Decision : NC decided to ratify the norms of above AA for the purpose of redemption, as per

written comments of MSME vide UO No. TL-1302415212016-MMM&A-DCMSME dated
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01.03.201 6 (Copy enclosed).

RA may take suitable uential action accordin

Sl.No.639

Case No. AR- M/s.Arfln lndia Limited

Meeting No. 24181 Ir.No.01/81/050/00536/AM.15/

Datcd:-08.03.2016 RA File No.08/24/040/00402/AM15/

Subject:- Modification/amendment in fixed norms in respect of advance
authorization no. 08 10134521 dated 05.02 .2015.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to I 9.04.2016.

Sl.No.640

Case No. AR- M/s.Arfln lndia Limited

Meeting No. 24181 F.No.01/81/050/00091/AM.16/

Dated:¨ 08.03.2016 RA Filc NO.o8/24/040/00468/AM15/

Subject:- Modification/amendment in fixed norms in ,"sp".t of ,ar.o*e
authorization no. 08 l0 I 34859 dated 20.03.201 5.

Decision:NC decided tO mOdify the nOrms ofabove AA forthc purpOse ofredemptiOn,as peF

written cOmments of DIPP vide U.0.No.12/19/2016-TSW/640-A/R dated 08.03.2016 as
under:

Norms rnay be lnodifled as under On repeat basis:

L酬
潔 :ll:LSPaξ ′λ 耀 晨 [J而 "・

鵬 m mmdt tu面 面um Scrap mり
.content in the expOrt prOducts.

SI.No.641

Case No. AR- M/s.Arfln lndia Limited

Mecting No.24/81 F.No.01/81/050/00599/AM.15/

Dated:¨ 08.03.2016 RA File No.08/24/040/00333/AM15/

Modification/amendment in fixed norms in respect of advance
authorizatiOn no.o810133985 dated 01.12.2014.

Decision : NC decided to modify th. no.rn,
written comments of DIPP vide U.o. No. l2llgl20l6-TSw/641-AlR dated 0g.03.2016 as
under:

Norms may be modified as under on repeat basis:

1._Takitt clue frOm SION C‐ 27,」巴antity of i里■Ort_ilem namely,Aluminium Scrap ma
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be allowed as 660 MT as 1.10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

SIo No.642

Case No. AR- M/s.Arnn lndia Limited

Meeting No. 24181 F.No.01/81/050/00290/AM.15/

Dated:-08.03.2016 RA File No.08/24/040/00128/AM15/

Subject:- Modification/amendment in fixed norms in respect of advance
authorization no. 0810132475 dated 26.06 .2014.

Decision : NC decided to modify the norms of above AA for the purpose of redemption, as per
written comments of DIPP vide U.O. No. 1211912016-TSW/642-A/R dated 08.03.2016 as

under:

Norms may be modified as under on repeat basis:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may
be allowed as 440 MT as l.l0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

SI.No.643

Casc No.AR― M/s.Arfln lndia Limited

Meeting No. 24181 F.No.01/81/050/00647/AM.15/

Dated:-08.03.2016 RA File No.08/24/040/00416/AM15/

Subject: Modification/amendment in fixed norms in respect of advance

authorization no. 081 0134637 dated I 9.02.2015.

Decision:NC decided to modify the norms of above AA forthe purpose ofredemption,as per

written comments of DIPP vide U.Oo No.12/19/2016‐ TSW/643¨ A/R dated 08.03.2016 as

under:

NollllS rnay be rnodifled as under on repeat basis:

1.Taking clue from S10N C-27,quantity of import item namely,Aluminium Scrap may

be aHowed as 330 MT asl.10 Kgs./Kgo content in the export products.

RA may take suitable consequential action acQordingly.

SI.No.644
Case Noo AR‐ M/s.Arfln lndia Limitcd

Mccting No.24/81 F.No.O1/81/050/00114/AM16/

Dated:-08.03.2016 RA File No.08/24/040/00029/AM16/

Subject:- Modiflcation/amendment in flxed norrns in respcct of advance
authorization no.0810135238 dated ll.05。 2015.

Decii',", t NC decided to modify the norms of above AA for the purpose of redemption, as per

written comments of DIPP vide U.O. No. l2ll9l20l6-TSW/644-AIR dated 08.03.2016 as

メ
″ ′

!
f:, ''
..r1.,..., ,

t'r i I i
it' 11'i

udv'r:, rlrr

…ンと
GH

ｒ̈

40



under:

Norms may be modified as under on repeat basis:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may
be allowed as 330 MT as I . l0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordinslv.

SI.No.645

Case No. AR- M/s.Arfln india Limited

Mccting No.24/81 F.No.01/81/050/00155/AM16/
Dated:-08.03.2016 RA File No.08/24/040/00078/AM16/
Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 0810135502 dated 18.06.2015.
Decision : NC decided to modify the norms of above AA for the purpose of redemption, as per
written comments of DIPP vide U.O. No. \2/1912016-TSW645-A/R dated 08.03.2016 as
under:

Norms may be modified as under on repeat basis:

I ' Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may
be allowed as 330 MT as I . r 0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.
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Sl.No.646

M/s.Arfln lndia Limited
Mecting No.24/81 F.No.01/81/050/00453/AM15/
Datcd:-08.03.2016 RA File No.08/24/040/00285/AM15/
Subject: Modification/amendment in fi*"d no.rns in respect of advance

authorizatiOn no.0810133658 datcd 21.10.2014.
Dccision : NC decided to modify t
written comments of DIPP vide U.o. No. l2llgl2ol6-Tsw646-A/R dated 0g.03.2016 as
under:

Norms may be modified as under on repeat basis:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Scrap may
be allowed as 660 MT as l. r0 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordinelv.

Sl.No.647
Case No. AR- M/s.TOshiba TransmissiOn

Limited
& Distribution Systems (lndia) private

Meetinが。.24/81 F.No.01/81/050/00333/AM16/
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Dated:-08.03.2016 RA File No.09/24/040/00381/AM16/

Subject:- Modification/amendment in fixed norms in respect of advance
authorization no. 09 I 0062658 dated 24.09.2015.

Decision : NC observed that the application has been refemed to DHI. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

SI.No.648

Case No. AR- M/s. Toshiba Transmission & Distribution Systems (lndia) Private
Limited

Meeting No.24/81 F.No.01/81/050/00274/AM16/

Dated:‐ 08.03.2016 RA File No.09/24/040/00210/AM16/

Subject:- Modification/amendment in fixed norms in respect of advance

authorization no. 09 I 0062329 dated I 3.07 .201 5.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

Sl.No.649

Case No. AR- M/s. Toshiba Transmission & Distribution Systems (lndia) Private

Limited
Meeting No.24/81 F.No.01/81/050/00252/AM16/

Dated:-08.03.2016 RA File No.09/24/040/00111/AM16/

Subiect:- Modification/amendment in fixed norms in respect of advance

authorization no. 0910062140 dated 05.06.2015.
icationhasbeenreferredtoDHI.NCdecidedtowaitfor

their comments.

The case stands deferred to 19.04.2016.

Sl.No.650

Case No. AR M/s. Asiatic Electrical& Switchgear Private Limited

Mceting No.24/81 File No.01/81/050/00296/AM10/

Dtted:‐ 08.03.2016 RA File No.05/23/040/00092/AM10/

Subject: Modiflcation/Amendment of ratifled norms in respect of Advance
Authorization No.o510252108 dated o9.H.2009.

applicationhasbeenreferredtoDHI.NCdecidedtowaitfor
their comments.

The case stands deferred to 19.04.2016.

SI.No.651
Casc No.AR M/s. High Energy Batteries (lndia) Limited

Mccting No.24/81 File No.01/81/050/00272/AM16/
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Dated:-08.03.2016 RA FHe No.o4/24/040/00309/AM14/

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0410160494 dated t L05.2015.

Decision : NC decided to modify the norms of above AA for the purpose of redemption, as per
written commenrs of DIPP vide U.O. No. 1211912016-TSW/65I-A/R dated 08.03.2016 as
under:

Norms may be modified as under:

(i) Total net weight of export products at Sl. Nos. I &2 put together may be specified
as 2060 Kgs.

(ii) Total net weight of export products at Sl. Nos. 3 & 4 put together may be specified
as 5650 Kgs.

RA may take suitable consequential action accordingly.

SI.No.652

Case No. AR M/s. Eastern Copper Mfg. Co. Pvt. Limited
Meeting No.24/81 File No.o1/81/050/00353/AM16/

Dated:-08.03.2016 RA File No.o2/24/040/00130/AM16/

Subjcct: Modification/Amendment of ratified norms in respect of Advance
Authorization No. o2t0206236dated ts. to.zor s.

Decision:NCobservedthattheapplicationhasbeen
their comments.

l'he case stands deferred to 19.04.2016.

Sl.No.653
Case No. AR M/s Tcma lndia Limitcd

Mecting No.24/81 F.No.01/81/50/466/AM05

Dated:-08.03.2016 RA File No.03/24/40/01255/AM05

Ratiflcation of norms in respect Of Advance Authorization No. 0310288604

dated 27.08.2004.

Decision : NC observed that the application h
their comments.

The case stands deferred to 19.04.2016.

SI.No.654

Case No. AR M/s. Cee Dee Metal Alloys (P) Limited
Mecting No.24/81 File No.o1/81/050/00636/AM15/

Datcd:-08.03.2016 RA File No.o7/24/040/00352/AM15/

Sub.iect: Modification/Amendment of ratified norms
Authorization No. 0710107380 dated 07.01.2015.

in respect of Advance

Decision : NC observed that the app
their comments.
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The case stands deferred to 19.04.2016.

SI. No. 655
Case No. AR M/s. Cee Dee Metal Alloys (P) Limited
Meeting No. 24181 Fi le No. 0 I /8 I /050/00 t 4sl AMt 6l
Dated:-08.03.2016 RA File No. 07 t241040/00048/AM l 6/

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 0710108283 dated zs.os.zot s.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

Sl. No. 6s6
Case No.AR M/s. Cee Dee Metal Alloys (P) Limited
Meeting No.24/81 File No. o r /8 I /o5o/oo 1 46t AMt 6t

Dated:-08.03.2016 RA File No. ozlz+lo+0tooo72tAMt6t

Subject: Ratification of norms in respect of Advance Authorization No.
0710108322 dated OS.OO.ZOt S.

Decision : NC observed that the application has been refemed to MSME. NC decided to wait
for their comments.

The case stands deferred to 19.04.2016.

SI.No.657

Case No. AR M/s. K J V Alloys Conductors Pvt. Limited

Meeting No.24/81 Fi le No. 0 I /8 1 /050/006281 AMl s t

Dated:¨ 08.03.2016 RA File No. s0/24l040/0001s/AMls/

Subject: Ratification of norms in respect of Advance Authorization No.

50100021 82 dated r3.01.201 5.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

SIo No.658

Case No. AR M/s. Gargi Enterprises

Meeting No. 24181 Fi le No. o r /8 r /oso/oo 137 I AMogt

Dated:-08.03.2016 RA File No. oziz+lo+0/00866iAM08i

Subject: Modification of ratified norms in respect of Advance Authorization No.
07 | oo5 67 67 dated 02.04.2008.

Decision : NC observed that the application has been

for their comments. 
: ,,

The case stands deferred to-19.04.2016.'

referred to C&PC.NC decided to wait

*'-;qL*
IV.4

--/-f'firlq :gqR aw'rq
\/Il\lOD XL,MAR }(AST{Y.A,P

_fu+rr gar<rt Errrrg gdl+qrrfi
Tore:i-.n 7rrd. Ocy.lopment OttF..
- Fi.]'.'r qrr(flt rrETEqtr,ru
C)lirdi.rr.: ic GEno.at ot Forstg^ T.adaqffffar t r;, it ,l Deptt. ot Commercr

E.r: :. 1rf,-]. =rg iqEi.fflJclyolJ uh.woh. N6w D.lht
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SI.No.659

Case No. AR M/s.Shetron Lirnited

Meeting No. 24181 I'i le No. 0 I /8 l/0s0/00 669l AM09l
Dated:-08.03.2016 RA File No. ozlz+lo+0/00556/AM09/
Subject: Ratification of norms in respect of Advance Authorization No.

07 10062327 dated Og.Or.ZOO9.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 19.04.2016.

Sl.No.660

Case No. AR M/s. Asian Colour Coated Ispat Limited
Meetins No. 24181 File No. ol/8 l/o5o/oo to4t AMt3/
Datcd:-08.03.2016 RA File No. oslz:lo+0t00123tAM13t
Subject: Ratification of norms in respect of Advance Authorization No.

05t0323627 dated Ot .Os.2ot2.
Decision:NCobservedthattheapplicationhasbe
their comments.

'l'he case stands deferred to 19.04.2016.

SI.No.661

Case No. AR M/s. Jain Metal Rolling Mills
Meeting No. 24181 Iro No.01/81/050/00093/AM16/DES― II
Datcd:-08.03.2016 RA File No.04/24/04

Decision : NC decided to modify
MSME vide ID note . No. 30(162)lr5-ME dated 0l .03.2016 (copy enciosed).

B{_qgy_tglqjq1qbl e conseq uent i aI act i on accord i n sl v.

Modification/amendment of ratified norms i" respect of Advance
Authorization No.0410160382 dated 06.04.2015.

Supplementarv Agenda for Meetins No. 24181 dated Qg.03.2016

\f,,^\

(Vinod Kumar Kashyap)
Foreign Trade Development Officer

ldlq :tI{Trr qr?rrq
VINOO KTJI'AFI I<AS}{YAP
frfrr tqr<trr Eurr sfterrtf|

,oioign Yrad. E)avaloph.nt ()ftlaa.
fua qrqrr qErffi1;rfr{

Oiraotorab Ocn.r.l ot Foralgn ?ra.
UFVq f.-mrDcDit. ol Comre.

\rc[3 am. :Tf E-aih
UdYgg Bhtw.n. }iow O.lhl
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Govemment of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mcchanical Division

Subject: AA No 1310041928 dated 19.01.13 of M/s Gravita India Ltd.

The following needs to be clarified by the unit before norrns can be fixed

o Percentage of lead in the import product.
o Detailed technical note on manufacturing process including the relevant flow

sheet for Sno 2 of items of export
o size and specific{i-on including grade, composition, range, thickness etc of

the items proposed for import.
o Detailed calculation as to how the quantity of raw material proposed for

import has been arrived at, including trre net weight of comptn*t, to b.
manufactured out of these imported materials, wast{es claimed at each stageof manufacturing with complete justification and sulported by documentary
evidence/drawing fbr SNo 2 of items of export.o Percentage of lead in Sno 2 of items of export.

This issues with the approval of Director (ME).

(KSSOdhi)
AD(ME)

UO nOte no TL-13024/30/2016-MMM&A― DCヽ4sME dated 09.02.16

…理魚綬 灘鶴ξ尉聯 .蕊 :報暉
:=

／

・
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Departl■ent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 08t03/2016- Case No. 30/21181 (M/s Dynamic Cables Pvt. Limited)

(Advance Authorization No. 1310042209 dated 20.02.2013)

Advance authorization may be ratified as under:

L Net weight of export item may be specified as 1529 Kgs'

Z. euantity of import item at Si. No i viz. Alumimium Ingots may be allowed as applied

for i.e. 1286 Kgs. on net to net basis as claimed by the firm'
3. Quantity of import item at S1. No. 2 viz. XLPE Compound may be allowed as

applied for i.e.242.95 Kgs. on net to net basis as claimed by the firm.

4. Import item at Sl. No. 3 may be allowed as per packing policy

Norms committee may take a view

/´ て高′
`(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/19/2016‐ TSW/4 dated 08/03/2016

■
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 08t0312016- Case No. 33/21181 (M/s Dynamic Cables Pvt.

(Advance Authorization No. 1310042910 dated 03.05.2013)

Advance authorization may be ratified as under:

Limited)

Net weight of export item may be specified as 8614 Kgs.

euantity of import item at Si. No 1 urr. Alumimium Ingots may be allowed as applied

for i.e. 6219 Kgs. on net to net basis as claimed by the firm.
3. Quantity of import item at S1. No. 2 viz. XLPE Compound may

applied for i.e. 2397 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

１

２

be allowed as

17

,a3.′
`

―

‐  一~予
|`,,こ

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/19/2016-TSW/7 dated 08/03/2016

-48´
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一DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 08/03/2016- Case No. 26t21t81 (M/s Dynamic Cables Pvt. Limited)

(Advance Authorization No. 1310043017 dated f5'05'2013)

Advance authorization may be ratified as under:

1. Net weight of export item may be specified as 60298 Kgs'

Z. euantity of import item at Si. No i viz. Alumimium Ingots may be allowed as applied

for i.e. 43518 Kgs. on net to net basis as claimed by the firm'
3. euantity of imfort item at Sl. No. 2 viz. XLPE Compound may be allowed as

applied for i.e.16780 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

『

・3° な

Norms Committee II
DIPP No.12/19/2016-TSW/8 datcd 08/03/2016

'/ -7 ---i/ _r ?ljt,,
(S.K.Jain)

Development Officer

潤
I認範
ぶ警鞣醒誓 ′
…軍IttfI静書El輩017● C｀ル

′
=liC
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0810312016- Case No.lll24l81 (M/s Apar Industries Limited)
(Advance Authorization No. 3410038158 dated 08.10.2013)

Taking clue from SION C-2, Advance Authorisation may be ratified as under:

Word "Ingot" may be suffixed with the description of import item at S1. No. I
Quantity of import item at Sl. No. I may be allowed as applied for i.e.

2511.75 MT as 1.02 Kgs./Kg. content in the export product.

Quantities of import items at Sl. No. 2 &. 3 may be allowed as 21 MT & 18.375

MT respectively as 1.05 Kgs./Kg. content in the export product.

Norms committee may take a view

′3

―'43aノ`

１
■

つ
４

3.

Norms Committee II
DIPP No.12/19/2016¨ TSW/13 dated 08/03/2016

′
ン
行 いく

(S.K.Jain)
Development Officer

鱗 椰 、
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F.No.01/81/50/532/AM15-DES.H

DIRECTRORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)
*****

Udyog Bhawan,New Delhi.
Dated:07.03.2016

0FFICE MEMORANDUM

SutteCt:― R:ll‖

λli↓F:}il織龍 l:llL:I]Department of(〕 `%PC in respect of 8 AAs(Indi→ PVt・ Ltd,Bangalore.

NQ“∝槻1臆:剛 れt.費げt』 鳥.挽 1:e鷲器ig°Lよ鮮ふ縣

費t竃1:∬冒激篤ず悠:服:Ⅷ翌″
W∝甲∵御轟武卜t

Z. Tlre Norms Committee in its meeting No.22l81, dated 09.02.2016 deliberated

the comments furnished by tlie Department of C&PC in respect of AA No'

0710106893, dated 28.10.2014 and felt that wastage of import items has not been

recomrnended by the Technical Authority. The NC decided to refer back the

colrrl6ents to tire Department of C&PC tor fi.rrther e;tatnination and with s lequcrl to

furnish commerrts aiong with item wise wastage. The statement need not contain

C1rstoms duty calculation. The Chairman also felt that the number of inputs for a

rotor blade seemed orr higher side. While ftrrnishing comments the sizeldimerrsion of

rotor blade (Export Product) should also be irrdicated. The Committee, therefore,

decided to refer back the other 7 AAs of the party also to the Departrnent of C&PC

for reconsideration of their comments.

3 DePartment of C&PC
above mentiotred 8 AAs and

dirnension/size of the blades

allowed (itern wise)'

ilsJ=2 r.

is therefore, requested to revisit their comments on tlie

furnish fresh commerrts taking irrto consideration of
and number of irrputs required along with wastage

….2/―

レ

28.10.20140710106893
12.12.20140710107176

0710107543
15.05.20140710104122
18.03.20140710102970
22.11.2013

10.07.20140710105630
11.08.20140710106351

_ら |…



…2¨

This may be given top priority.

€"c-4 : It alave
Tel.2306l 562 (Extn. 145)

To

Shri O.P. Sharma,
Joint Industrial Adviser,
Department of Chemicals & Petro-Chemicals,
RoomNo. 223, A-Wing,
Shastri Bhawan, New Delhi.

謬゙ 1」

攣 椰 胸 暉=:駐与輛 湛欄癬蒙1:覆彙酬
・・

。轟:t願:瀬
焉ちふ"
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F.No.0 1 /8 1 I 501 5321 A}/.I 5-DES'II

DIRECTRORATE GENERAL OF FOREIGN TRADE

(DES-II SECTION)
*tl'**'<

UdYog Bhawan, New Delhi'
Dated: 07.03.2016

OFFICE MEMORANDUM

Subject:- Return of comments furnished by Depa{m.lt o.f c&Pc in respect of 8 AAs

ofM/sLMWindPowerBlades(India)Pvt.Ltd,Bangalore.

The undersigned is directed to refer to Department of c&PC O'M'

No.460r r/2tttzoo;-p?-.rr (Pt.File) dated 01.02.2016 furnishing therewith their

comments in respect of following d ea, of M/s LIvI Wind Power Blades (India) Pvt'

Ltd, Bangalore flr consideration by the Norms Committee-Il:

2. Tlre Norms Committee in its meeting No.22l81, dated 09.02'2016 deliberated

the comments furnished by the Department of C&PC in respect of AA No'

0710106893, dated 28.10.2014 and felt that wastage of import items has not,been

recomrnended by the Technical Authority. The NC decided to refer back the

commerrts to the Department of C&PC for further examination and with a requesi to

furnish comments aiong with item wise wastage. The statement need not contain

Customs duty calculation. The Chairman also felt that the number of inputs for a

rotor blade seemed o11 higher side. While furnishing comments the size/dirnension of

rotor blade (Export ProJuct) should also be irrdicated. The Cornmittee, therefore,

decided to refer back the other 7 AAs of the party also to the Departlnent of C&PC

for reconsideration of their comments.

J. Department of C&PC is therefore, requested to revisit their comrnents on the
'ulror. mentioned 8 AAs and furnish fresh comments taking into consideration of

dimension/size of the blades and number of inputs required along with wastage

.… 2/―

28.10.20140710106893
12.12.20140710107176
02.02.20150710107543
15.05.20140710104122
18.03.20140710102970
22.11.20130710099873
10.07.20140710105630
11.08.20140710106351

-5ろ―

allowed (itern wise).
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This may be given top priority.

zttr″ f`ジ″
Tel.23061562(Extn.145)

To

Shri O.P. Sharma,
Joint Industrial Adviser,
Department of Chemicals & Petro-Chemicals,
RoomNo. 223, A-rNrl,g,
Shastri Bhawan, New Delhi.
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F.No.01/81/50/532/AM15-DES.H

DIRECTRORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION)
*****

Udyog Bhawan,New Delhi.
Dated:07.03.2016

0FFICE MEMORANDUM

SubieCt:― R:「

|‖λl」IT)(IIlifllttl:llt:(Department of(〕

だ`PC in reSpect of 8 AAs

(India)Pvt・ Ltd,Bangalore.

Nα46∝臓 1出 :譜|れt.:ぽt』 i島 .挽 1:雪熙 署ig°lhよ雲 ふ 1淋

comments in respect of・ follbwing 8 AAs of M/s LM Wind Power Blades(Indi→
PVt・

Ltd,Bangalore for consideration by the Norms Committee― II:

2. Tlre Norms Committee in its meeting No.22l81, dated 09.02.2016 deliberated

the comments furnished by the Department of C&PC in respect of AA No'

0710106893, dated 28.10.2014 and felt that wastage of import items has not been

recommended by the Technical Authority. The NC decided to refer back the

comments to the Department of C&PC for further examination and with a request to

furnish comments along with item wise wastage. The statement need not contairr

Customs duty calculation. The Chairman also felt that the number of inputs for a

rotor blade seemed on higher side. While furnishing comments the size/dimension of
rotor blade (Export Prodr-rct) should also be indicated. The Corrmittee, therefore,

decided to refer back the other 7 AAs of the party also to the Deparlrnerrt of C&PC

for reconsideration of their colnments.

3. Department of C&PC is therefore, requested to revisit their comments on the

lbor" lreirtioned 8 AAs and furnish fresh comments taking into consideration of
dirnension/size of the blades and rrumber of inputs required alorrg with wastage

allowed (item wise).

….2/―,:l-l
:
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28.10.20140710106893
12.12.20140710107176
02.02.20150710107543
15.05.20140710104122
18.03.20140710102970
22.11.20130710099873
10.07.20140710105630
11.08.20140710106351
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This may be given top priority.

||=iメ lⅢ ll.″ 1ャ ill‐1脅糧、=ジ
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To

Shri O.P. Sharma,
Joint Industrial Adviser,
Department of Chemicals & Petro-Chemicals,
RoomNo. 223, A-Wtng,
Shastri Bhawan, New Delhi.

Tel.23061562(Extn.145)



Departョnent of lndustrial Policy“ L PromotiOn

(TSW)

NCMeetingdated03/03/2016.CaseNo.27t2ll81(lWsDynamicCablesPvt.Limited)
1Adrurr.. A.irthorization No. 1310047 123 dated 20.05.2014)

Advance authorization may be ratified as under:

1 . Net weight of export item may be specifie d as 23.161 Kgs'

Z. euantity of import item at Sl. No i uiz. Alumimium Ingots may be allowed as applied

for i.e. l7g86Kgs. on net to net basis as claimed by the firm'

3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

alplied-for i.e. SiZS Kgs. on net to net basis as claimed by the firm'

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/19/2016-TSW/26 dated 08/03/2016

ご ゝ

′
/φ

l`ヽ |(

(S.Ko Jain)
Development OfflCer

\t.J__-.--
--tt-|ffiq Sfrrr .FY{tq

VINOT> KIJiAAFI KASHYAP
kT rsrqr-< t*6R $F)qrr€l

Fore;fi a Tta.ln c)Gvclo>ril+nt C)fl'loa,
f.-:;i .r tq.ir< dtliriiii'r.6rq

Cltr6.i,.a, rr'tr *..-..!rnt 6f trtrrat+^ I'red.
affnttdJ ( ', ' ; .i rlprn ot drmmcrc.

s,- 1, ,, ".1, n,, t:i*t*l
Uditg rlnrwe6. N-w Oallrr
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Department of Heavy Industry

Udyog Bhavan

Ref: AA No 0910060200 M/s OCT Hyderabad.

The applicant may be asked to^f:lTis! the AA no of the past approval for similarEP for disposal under para 4.L2 (Vl) of HB of procedure. ' 
t

loe*-
(K.K.Tiwari)

lndustrial Adviser

Dy DGFT′ D[S― ll

TSW(B)/3(23)/2008 AdeA. zq.02.zot6.
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F.No.01/81/50/532/AM15-DES.H

DIRECTRORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)
*****

Udyog Bhawan,New Delhi.
Dated:07.03.2016

OFFICE MEMORANDUM

SubieCt:― Rill‖

λ

(1lT)(1lli∫

lll[l:lll:(Depa■

ment of Cゼ %PC in respect of 8 AAs

ilndiめ PVt・ Ltd,Bangalore.

NQ46m臓 1)席翼階 1澪t.費据」塩 塁 出 2湯 1:ettllttig°
lh鰤 ふ 穏

comments in respect Of fo1loWing 8 AAs of M/s LM Wind Power Blades(■
ldia)Pvt・

Ltd,Bangalore for COnsideration by the Norms Committee―
II:

2. The Norms committee in its meetingNo.22l81, dated 09'02'2016 deliberated

the comments furnished by the Depa*mlnt of C&PC in respect of AA .No'
0710106g93, dated ig.l o.zo4 and felt that wastage of import items hasflot.been

recommended by the Technical Authority. The NC .dec.ided 
to refer back the

conunents to rhe Defartment of C&PC fcr further examinatio' and with a reqries! in

furnish comments "i",U 
*itn item wise wastage' The statement need not contain

CLrstoms duty calculati"on. The Chairman also felt that the number of inputs for a

rotor blade seemed on frigfr.t. side. While fumishing comments the sizeidimension of

rotor blade lexporierof,uct) shor.rld also be indiiated' The Cornmittee' therefore'

decided to refer back the other 7 AAs of the party also to the Deparlrnent of c&PC

for reconsideration of their comments'

z. Department of c&PC is therefore, requested to revisit their comments on the
eubor. ,;;;;,r;J 8 AAs ald furnish fresh cornments taking into consideration of

dimension/size of the blades and uumber of inputs required along with wastage

- rnllowed (iterrr wise)'lq
-sq-

..;
,})

\r,-\__- ...2/-

ffi-gr.* .rr?rzrEi
VINOC' }<L,,MAR XASHYA'
frx rrqrqr< fuqrrrr *rt?--rct-i-€t

f cre;a,n Tr.do OcvoloP^a--,'1 Ofiio€t
f:i'. 1 q{r(ltq r1pryf-1$-1;at111

Olrro:i.-qo Cl,rhotal ol ForeiEn fraalc
ItffiFI ..r 'i r D6p11 ot Commr.ct

r*- : *ir;,t. q:f fair=cA
UCvoJ i)t iw6i N6w oolhr

28.10.20140710106893
12.12.20140710107176
02.02.20150710107543
15.05.20140710104122
18.03.20140710102970
22.11.20130710099873
10.07.20140710105630
11.08.20140710106351



‐2‐

This may be given top priority.

E"r-h : ,&, olsye

To

Shri O.P.Sharma,

Joint lndustrial Adviser,

Department of Chemicals&Petro― Chemicals,

RoomNo.223,A― WinЁ
,

Shastri Bhawan,New Delhi.

Te1.2306 I 562 (Extn. 145)

1,=   ,` ,  `■ .`       .

. \0rA--*.
,..r .)c }( rJWrA.7r t<A SHYAP

.--.. : .mrr.6crrrn rrfEqtr*r
tgro.atn Trrdo O.volopmant OlfteaT

fL..-r I snrr\( qtryFl'*alrcra
Oirac rr.,-:e C.n..al 9? Fcrcign Ttaa.
qfltfC:r ..I / | trolt. ot Co,noarc.

B .: ritia, qS fd-iqff
Udvog i:!hnw.n, N.w Oalht
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F.No.01ノ81/50/532/AM15-DES.H

DIRECTRORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION)
*****

Udyog Bhawan,New Delhi.
Dated:07.03.2016

OFFICE MEMORANDUM

勁銀卜
T↓λ需尋1織糖獣∬e:そ網賓電」:籍l辟よ

叩面8 AAs

The undersigned is directed to refer to Del:躙
ig°lhξlllili♀」yi

猫鼻蠍ね鮒鮒勲 rW蘭…
h

2. Tlre Norms Comurittee in its meetingNo'22/8^1:91"g 09-02'2016 deliberated

the comments f'rnished by the Departnient of c&PC in respect of AA No'

0710106g93, aateo zg.l0.zot+ and r.rt trrui *ustage of imporl items has not been

recomrnended by til" i""l',nical Author'^ity. ih" itC .at"iaed 
to refer back the

comments ro the p#nr*r, 
"i 

iapc for 
"f,rther 

examinatio. and with a request to

furnish comments along with itern wise 
-wastage' 

The statement need not contain

Customs duty calcuiaiion. rr," Chairml. "it" 
i"rt that the rrumber of inp,ts for a

rotor blade seemed on higher side. while furnishing comments the size/dimension of

rotor blade G,*port" 
pr"i."O should "rt" 

-6" 
i"aifated' The committee' therefore'

decided ro refer back the other 7 ee, orirr" pu,ti ur.o to the Depaftment of c&Pc

for reconsideration of their cortments'

2.DepartnrentofC&PCistlrerefore,requestedtorevisittlreircommentsontlre
-ubor" mentioned 8"AA, and furnish fr;J h,]""":]r l1l]-* 

into consideratiorr of

din-rerrsion/sizeofthebladesandnumberofirrputsrequiredalorrgwitlrwastage

∠%∫
H°
Wed‐

l:甲

螂→・

`11′

‐ '

28.10.20140710106893
12.12.20140710107176
02.02.20150710107543
15.05.20140710104122
18.03.20140710102970
22.11.20130710099873
10.07.20140710105630
11.08.20140710106351

-61-



‐2-

This may be giverr top priority.

€ne/_t : A4 a&.al,e

To

Shri O.P. Sharma,
Joint Industrial Adviser,
Department of Chemicals &
RoomNo. 223, A-Wing,
Shastri Bhawan, New Delhi.

TeI.23061562 (Extn. 145)

Petro-Chemicals,

r t.

V
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Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 08/03/2016‐ Case No.3/21/81(R4/S Apar lndustries

Authorization No.0310789637 dated 24.09.2014)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from sl. No 1 to 14 may be specified as under:

ζ′

一
8P・
g° ′

`
Limited)(Advance

２

３

Size ofexportitem at Sl.No.l may be corrected as``lC X16/16+4x O.5 Sq。
1■m".

∫罵:yfW♂躍∬ぶ翼:」i』乳ET].鶏JITが?11∫I翼1譜軍盤
Engineering Table No. 5.

4. Quantity of import item at Sl. No 2 viz. Aluminium wire Rod may be allowed as

applied for i.e. 271085.46Kgs. for export products at Sl' No' 1 to 3, 13 & 14' taking clue

from Engineering Table No. 5'

5. Quantities of import item at Sl. No.3 viz. XLPE Compound may .be allowed as

1.025 Kgs./Kg content in the export products at Sl. No' 2 to 7 & I 1 to 14' as claimed by

the firm.
6. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1'025 Kgs'/Kg

content in the .*iort products at Sl. No. l, 4 to 7 & g to 12, as claimed by the firm'

7. Quantities of iniport item at S1. No. 5 viz. Plasticiser (DOP) may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. l, 4 to 7 & 9 to 12 , as claimed by

the firm.

(S.K.Jain)
Development Officer

,

Ｓ‐
．
Ｎ。

Net Export
weight(MT)

Ｓ‐
．
Ｎ。

Net Export
weight(MT)

Ｓ‐
．
Ｎ。

Net   Export
weight(MT)_

1 102.5 6 8.26 35.671

2 77.42 7 10.54
う
４ 2.198

り
， 132.75

０
０ 0.317

●
， 93.18

4 3.7 9 3.472 14 5.699

4.6 10 0.422

Norms committee maY take a view
′
/輌 ,く

TSW/31 dated 08/03/2016

1デ

ご |}

-65´



＼



留留

"16                     1挙
:″mdloOVJMwO s働 引匈o″81週 LHm17ang"U銘 3012⊆15121607

 ́  ‐Sublect Advan∞ Licon30 No 0510391516 dated 00.10.14● f MIB Motenero Date 03/07′ 1605:37 PM
(lndl.) h4 Ltd.

To: nc2.dgn@nb.in

為
From: Kanwalhdor Sodhi <kanwalinder.sodh@nic.in>

ofn∞ 。fhe development Commissloner

Micro sma‖ &medium Enterpnses

MECHANICAL DⅣ :S:ON

Subject Advance Liconse No 0510391516 datsd 09.10.14 of M/s Metenere (lndia) hi Ltd.

DGFT has fuMarded appllcetion vide lD note no 01/81/50//AM15/DES-ll/105 dat€'d 14.11.2014 br fixation of adhoc input

outsut norms,

Earlier NC has recommended import for same sxpoMmport product with 3yo wastage against advancs aulhorisation no

0510331816 dated 09.8.2012 and 051031'1720 dated 09.12.2012. The raiification oflh€ subjoct auhorisalion may be done

wih same wastage and gty of import may herefore be recommended as 1.03K9/Kg contont ln export product

This issues with approval of Director (ME).

、1‐
''■ 1

0(SSOdhi)
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Department of Industrial Policy & Promotion
(rsw)

37
D

8'3'le

NC Meeting dated 08/03/2016- Case No. 31/21181 (NlUs Dynamic Cables Pvt. Limited)

(Advance Authorization No. 1310047707 dated 26.11.2014)

Advance authorization may be ratified as under:

1. Net weight of 733.525 MT & 345.756 MT may be specified with quantities of export

items at Sl. No. | &.2 resPectivelY.

2. euantity of import item at Sl. N; I viz. Alumimium Ingots may be allowed as applied

for i.e. 405250 Kgs. on net to net basis in export item at Sl' No' 1 as claimed by the

firm.
3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed- 

-as

alplied for i.e. zlgzls Kgs. on net to net basis in export item at Sl. No. 1 as claimed by

the firm.
4. Quantity of import item at Sl. No 3 viz. Alumimium Ingots may be allowed as applied

for i.e. 174144 Kgs. on net to net basis in export item at Sl' No' 2 as claimed by the

firm.
5. Quantity of import item at Sl. No. 4 viz. XLPE Compound may be allowed- 

-as

applied for i.e. tircn Kgs. on net to net basis in export item at Sl. No. 2 as claimed by

the firm.

Norms committee maY take a view

/*/--gls\ty
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. r2l 19 12016-TSW/37 dated 08/03/2016

. .,9
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`
Department of Industrial Policy & Promotion

温器鷺t棚d柵儡』猟漱(4/24/81 MS hい
WttS ht h岬

)d21。 01.2015)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Size of conductors in cables alongwith quantities of cables in Kms' conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectionaj diagram of the cable/Buyers data sheet'

3. Nerweight Per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input' export

product wise, per KM of export product'

5. Total requirement of each riw material, export product wise, in a tabular form

Norms committee maY take a view ,/ -- Lriy'i/' 7;tttt,
(S.K.Jain)

Development Officer

TSW/41 dated 08/03/2016
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FoNo.01ノ81/50/532/AM15-DES.H

DIRECTRORATE GENERAL OF FOREIGN TRADE
(DES・II SECT10N)
*****

Udyog Bhawan,New Delhi.
Dated:07.03.2016

OFFICE MEMORANDUM

Su可 eCt:― R:「

|‖λ常 :}11槻l[l:|∬e:IDepaimentof(〕

2%PC in reSpect Of 8 AAs

(Indi→ PVt・ Ltd,Bangalore.

輔  1聾鵜
緞枠f榊J聾補f難
)rms Committee― II:

2.TlreNormsCommitteeirritsmeetingNo.22l8-l:g1"dog.02.2016deliberated
the comments fr.rrnished by tt.," o-"pu,tmint of c&PC in respect of AA No'

0710106893, dated ig,.-1o.zuq una t rt-ir'ut wastage of imoort items has not been

recommended by the- iechnicat Author"ity' if"'t if C deciAed to refer back the

comments to the Depaftment of c&PC. iu,. iu,t1,.r exami,ation and with a request to

furnish comments aiong with it"m wise wastage. The staternent need not contain

Customs auty.ut*tuilon. rf," Chairmln tft""ftft that the number of inputs for a

rotor blade seemed orr higher side. while furnishing comments the size/dirnension of

rotor blade e*poripr"'ir.O should uft"'Ut inailated' The Committee' therefore'

decided to refer back the other 7 aa, or"tr" pu'ty utto to the Depaftlnent of c&PC

for reconsideration of their comments'

2.DepartnrentofC&PCistlrerefore,requestedtorevisittlreircommentsonthe
-ubor" mentioned 8"AAs and fu,rish i;;J:;;*ents taking i'to co,sideratio' of

dime^sio,/size ofih" blud., and uumber of i.puts required along with wastage

allowed (item wise)'

●タ

28.10.20140710106893
12.12.20140710107176
02.02.20150710107543
15.05.20140710104122
18.03.20140710102970
22.11.20130710099873
10.07.20140710105630
11.08.20140710106351

…63-
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This may be given top priority.

多 ″ fタ
ー

To

Shri O.P. Sharma,
Joint Industrial Adviser,
Department of Chemicals & Petro-Chemicals,
RoomNo. 223, A-Wing,
Shastri Bhawan, New Delhi.

Tel-23061 562 (Exrn. I 45)

- 61-



DepartIIlent of lndustrial PoliCy dtt PromOtiOn

(TSW)

NC Meeting dated 08ノ 03/2016‐ Case No。 1/24/81

Limited)(Advance Authorization No.0310793786

Advancc authorization rnay be ratifled as under:

1. WOrdS``Ofrelevant grade and thickness" may be sufflxed With thc description ofimport

items at Sl.No.1&2.

m」 hp譜脚肌別Ftti翼棋

Norms committee maY take a view ′
レ
´ ‐

~ず 爾 l,G

(S.K.Jain)
Development Officer

(MIS TWenty First Century Wire Rods
dated ll.02.2015)

Norms Committee II
OIPP No. l2l 19 12016-TSW/44 dated 08/03/2016

:ル

・

'I
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38″016

SubieCti

To:

m"Jhd:."輌 MWC Sttd町 側υShd:.Hm:amFmPusa3.0.1.2.L15121607

M no 0010134782 dtd 12.03.15 of ttV8 ouru Ral● ndra metai:oソ8:J口ne:o3r07/1605:47 PM
Pvt ltd

nc2.dgn@nt,h

ク∫

′・g・ ′6
From: lGnwalhder Sodhl <kanwalinder.sodhi@nic.in>

Dears:r

The norrns may be lxed as per AA no 810135088 dated 23.04.15 on repeat basis.

Regards

koS.Sodhi

-71-
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下 ⌒ /′           GOVERNMENT OFINDIA,
PIINISTRY OF COMMERCE AND INDUSTRY,

0/OcADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW CoG。0.BLDG。.NEW]ⅦARINE LINES,CHURCHGATE.MUMBAI… 20.

Rb Nα Oン 出 /040/00均 ハMl%嘉   DATB″ り |「

To
The Director General ofForeign trade,

New Delhi一 H0011.

Kind Attn:-Shr i hl"tt^ 8}*'rr""' DoG.F.T,(NC― ア)

Sub:Grant of advance authorizttio■ _9,Repeat basis

as per para 4.7.1&4.7.2 ofHBP(VOL.I)2009-14.

Sir,

ⅣνS。  |■ |へ l“ρこ半  ρnЛ
~し〃   Mumbai have been granted an

advance Authorization No: も協 後 %。    dated〃 ιゞ 。The copies ofthe
application are not forwarded to the headquarters due to the following reasons.

1.  The Advance Authorisation has been issued on Repeat basis in terms of

L餞 4行ead wi■ hn4H&4■ 2」
号易]lLガ″リノツ

晩血 J deCiSimず N螂
Conunittee(copy enc10sed)  θl`駒ノο5。ノ

3. The Advance authorisation has been issued for Pharma Products under

Non-Infringing (NI) process as per pbra 4.7A(P.N. NO.29 DT' 14'2'2011)

.`

For Additional Director General of Foreign Trade

〉争
堕
デ

ρ

_72-
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DEPARTMENT OF‖ミ
‖ 822釧 卜TSW/′
lDUSTRIAL POLICY&PROMOT10N
(丁SVV Section)

SubieCt: Advance Authorization No 0910062339 dated 15-07-2015 for the export of Silicone Rubber
lnsulator‐ M/s(3oldstone lnfratech Ltd

Ref:DGFT UO No 01′ 81/50ノ 352′AM-16ノ DES-2                               //

ln this case the firm has submitted net content of each importitem in export products.They have

claimed 10%wastage for silicone rubber and their chemical except Elastosil Aux Agent where they have

claimed 5%Wastage The metal parts may be a‖ owed netto net basis.Based on manufacturing process

involved in the export product,the fo‖ owing norms are recommended:―

Export products

S No Item description Quanutv(Nos)

1 Silicone Rubber lnsulators 765 Kv/120 KN

comoosite Lonq Rod lnsulators
5100

2 Sitlcone Rubber lnsulators 765 Kv/210 KN

composite Lonq Rod lnsulators
9996

3 Silicone Rubber ihsulators 400 Kv/120 KN
comoosite Long Rod lnsulators      ______

771

4 400 Kv/160 KN
composite Lonq Rod lnsulators   _________

1152

Lal)

Consultant
28‐01‐2016

ShrI Pradvumna Sahu
FTDO,DES¨:l.DGFT.

。メr :,illふ .滝11:む :ι FT.・・耐・
[1:ミ =ュ,1111湯11墨■、

…

lmport ltems:

S.

No.
Item description Quantity

recommended

1 IIユ
110145 750 Kg

2 Aluminium Hydroxide 110145,750 Kg

3 ffiase Agent A silicone in primary form 8722 489 kg

4 Elastosil Aux G3243 p‖ me壁 748 836 Kg

5 120 kN Ba‖ (Rib)¨ 6165 0 nos

6. 120 kN Socket(Rlb)Metalltem 6165 0 nos

7 210 kN Ba‖ (Rib)Metalltem 5598.O nos

8 210 kN Socket(Rlb)Meta‖ tem 5598 0 nos

9 160 kN Ball(Rib)Metalltem 1210 0 nos

10 160 kN Socket(Rib)Metal lte旦
1210 0 nos

」久あぁっんこ4夕″"γ
Zフアハιり・

Nand

ノ |
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鶏l::星111111(::∫∫I::器」:l::lllb:%24/81 (Mノ
s Arfln lndia Lilnited)(Advance

1015)

Advance Authorisation lnay be ratiflCd as under on repeat basis:

1.Taking clue from SION C-27,qualltity of import item namcly,Aluminium Scrap

may bc a1lowed as 330 ⅣlT aS l.10 Kgs./Kg.content in thc export products.

Norms committee maY take a view

Departlnent of lndustrial POliCyど &PromotiOn

(TSW)

g5
,。 3・そ

/-ffi'
(S.K.Jain)

Development Officer

fhi; -;m €tea-rqr sfi;:+Yr{l
?or j';n ?tnclo OavalcPn:er'( cf{iot'

0,Iま :ィ 1`認:器.高fこた7:罵 .。

鶴 :」t語ドf卜く熾 "・

TSW/55 dated

′́.」ゆ

會:

08/03/2016
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Departllllent of lndustrial Policy`&PromOtiOn

(TSW)

螢ユlliごllifl薔:l」l1lII:l::~lillilllb:|::/81(Ⅳ
1/S Apar lndustries Lilnited)(Advance

)15)

Advance authorization inay be ratifled as under:

Taking clue from sIoN c-l3g4,quantities of import items may be allowed as under:

(i)ImportitemNo.lviz.AluminiumIngotas3l.llMTasl.02Kgs./Kg.
content in the exPort Product'

(ii)ImportitemNo.2viz.AluminiumIngotas30.30MTasl.02Kgs./Kg.
content in the exPort Product'

(iiDImportitemNo.3viz.Magnesiumasappliedfori.e.0.163MTas
1.10 Kgs. /Kg' content in the export product'

(iv) Import item No.4 viz. Silicon as applied for i.e' 0'164 MT as 1'075 Kgs' /lQ'

content in the exPort Product'

Norms committee maY take a view

g,

003・イ

/多
ノ

(S.K.Jain)
Development Officer

蒸 ':(

TSW/58 datcd   08/03/2016

41
v:N00 К UMAR Kハ SttYA P
fu-lvr rqrqrr frqr-rrr srtarqrrff

For:liJn Trado Oovolop(:lert Olfi€at
frt" I e.a''itr r[e'1f:/e*?ti-Tu

Oireci), "4 l:i':.+tal at Forrign trad.
Eliuf(,ril . ri I tri!Ftt. of Comm.rcG

r5 r i.,.t tljt i.?{r+il
UrCvof, r:h6*AF. Ned Bdltrr

一可5-



Departlllent of lndustrial Policyど &PromOtiOn

(TSW)

NC Meeting dated 08/03/2016- Case No. 5/18/81 (M/s Apar Industries Limited )

(Advance Aithorization No. 3410041489 dated 02.09.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i'e' 2232j MT as 1'01 Kgs'/Kg'

content in the exPort Product'

Norms committee maY take a view

SW/59 dated

゛

・́

機

/多 ~L霧
l′

`(So K.Jain)
Development Ofrlcer

08/03/2016

‐
ffia grtfrq Erir"'.rq

!r'TNOI) }<LJMAR KASHYAP
v d E=l-a a:rrrrrt Er*rrvr orl*trrr{f-l s For'i :;n l'rode Oct'oloPdr€r:t (}tfioa.

f::. ! Prifrfi't trFrF{*Trlle{q
C,lr.cir, .'. :iiil.rrll al Fcr6iGn Trtd.
tfi{tlc., ,,i / rrspal. gt 4rrnrma?oc

{. , r. .\ qil ftY'aP,{l
UCyiU r:triwin Ntw Oalhl

-76-



DepartIIlent of lndustrial Policy“ 髭PromotiOn

(TSW)

NC R4eeting dated 08/03/201`‐ Case No.12/18/81(Mノs Veer‐ 0‐ Metals Pvt.Limited)

(Advance Authorization No.0710108859 dated 08。
10.2015)

Advance Authorisation inay bc ratifled as under on repeat basis:

1. Specific list of export items (Sheet metal Components) may be specified as per enclosed

Annexure.
2. Words .,of relevant thickness" may be suffixed with the description of import item at Sl'

No. 1 and its quantity may be.aliowed as 362.393 MT as 1.267 Kg'lKg' content in the

export products after taking 1/3'o recovery from scrap'

3. Net weight of import item at Sl. No. 2 may be specified as 27243 Kgs.

4. Quantity of imiort item at Sl. No. i *"y be allowed on net to net basis with

accountabilitY clause.

Norms committee maY take a view

//し そい(
(S.Ko Jain)

Development OfflCer

SW/64 dated

手 1

08/03/2016

,l*
ffic rErryre qfirzrq

\/INOE' }<(JMAR KASHYAP
A-.1-:l sE1\ lt.qrytr +r?Effl

For. jn lrrcJ? Dgvelr.Pmsr'( Officot
i i Li-ar:.le rtt?tf:lC"r.:r€rq

Oiri-; -. " I rr,eicl ol lrstaign Tlocr.
rrrfori, ', .,-.Frt. cl cumma?o.

i ,r .rd i,';ct+{l
Udy.1i, !;rrFWAF, lt.w Dalhr

-77-
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DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

螢:Melllitll(II∫ :lI;illil…壼::】∫ifFlli1/81(M/S Apar lndustries Lilnited)(Advance15)

Advance Authorisation rnay be ratifled as under:

1. Net Weights Of export products from Sl.No l to 27 may be specifled as under:

Ｓ‐
．
Ｎ。

Net ExPort
weieht (MT)

Ｓ‐
．
Ｎ。

Net   Export
wcittt(MT)

Ｓ‐
．
Ｎ。

Net    Export
weittt(MT)

1 1.424 10 ,016 19 7.363

20 6.693
2 1.88 1 6.247
り
， 2.378 2 1.001 21 6.257

4 0.43 2.002 22 12.874

5 5.811 4 26.344
り
，
う
Ｚ 10.481

24 4.123
6 0.172 R739

25 1.381
7 1.79 6 23.697

26 11.475
8 19.382 7 R_426

27 8.075
9 46.369 8 16.08

2. Quantity of import item at st. No 1 viz. cc copper Rod(8 mm dia)(E'C' Grade) may be

allowed as7l67lKgs. for export products at S1^. No' 1 to 8, 14' 15 & 17 to27'taking

clue from Engineering Tables No' 4 & 5'

3. euantity of import itlm at S1. No 2;i;.Primary Unalloyed Aluminiumrnay be allowed

as 1.01 Kgs./Kgcontent in the export products ul !t:I" 9 to 13' 16 &'27 '

4. Quantities of import item at st. No.: viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export iroa".tr at Sl. No. 1 to 3, 7 to 13,16 to I 8 & 27 ' as

claimed bY the firm.
5. Quantities of import item at Sl. No.4 viz. PVC Resin may be allowed as 1'01 Kgs'/Kg

content in the export products at SL No. 1 to 3, 5 to 8 & li to 27 ' 
as claimed by the firm'

6. Quantities of import item at sl. No. 5 viz' Plasticiser (DOP) may be allowed as

1.01Kgs./Kgcontentinthe"*po.tp,oauctsatSt.No.1to3,5to8&|7to27,as

7. t1'-T,i3J:tiflil,. item at Sr.No.6 viz. G.r.wire mav be arfowq{ as. 1.01 Kgs'/Kg

content in the .*ion proJ.rcts at Sl. No. 1 to 3 & 17 to 27 ' 
as claimed by the firm'

Norms committee maY take a view ./ --Y 
-

(S.K.Jain)
DeveloPment Officer

,6

sW/65 dated   08/03/2016
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DepartIIlent of lndustrial Policy`&PromOtiOn

(TSW)
多 ′こ

′
/7ら И(

NC Meeting dated 0g/03/2016 - Case No.23t2lt81 (lws A-1 Fence Products company Pvt'

Limited) (Atvance Authorization No. 0310800027 dated 04.11'2015)

Advance Authorisation may be ratified as under on repeat basis as per firm's Advance

Authorization No. 031075g03g dated 25.rr.2013 ratified in Norms committee Meeting dated

3011212014:

1. Word.,Relevant" may be prefixed with the descriptions of import items at Sl' No'l & 2'

2. Quantity of import 
-item'at 

sl. No. 1 may be allowed as 1.252 Kgs'/Kg' content in the

export item aftirtaking l/3'd recovery from scrap as claimed by the firm'

3. Quantity of import item at Sl. No. 2 may be allowed as 1'01 Kgs'/Kg' content in the export

item as claimed bY the firm'

Norms committee maY take a view

(S.K.Jain)
Development OfflCer

Norms Committee Ⅱ

DIPP No.12/19/2016-TSW/66 dated  08/03/2016

1 1 r:lc

イ・

●  ご

,`′
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Government of lndia
Ministry of Steel
TechnicalWing

Subject:.. Modification in the,,_ description of item of export in Advance

Authorizations No O31O 800028 dated 04.11.2015 and 0310799394 dated

13.10.2015 0f M/s JSW Steel Coated Products Limited, Mumbai.

DGFT rnay refer to their UO No O1tB1l50l432lAM-16lDES-2nB dated 14.01.2016 and

A1ft1t50t446/AM-16/DES-2/85 dated 05.02.2016 whereby the applications of M/s JSW

Steel Goated Products Limited, Mumbai have been fonryarded to Ministry of Steel

forcomments/views.

tn the above connection, DGFT is requested to ask the applicant for furnishing

the breakup of thicknesses to be exported and quantity thereof and calculation of
quantity of import items strictly as per SION under the aforesaid AAs. rhT}iO

(s.KEhSinb@r)
Deputy lndustrial Adviser

Shri P Sahu,FTDO,DGF丁 ,Udyog Bhawan,New Delhi.

Ministry of Steel U.O.No. 2(26\12015-TD dated 09.02.2016

響

-8s -



Departnlent of lndustrial POlicy“ 髭PromotiOn

(TSW)

NC PIeeting dated 08/03/2016‐ Case No.21/21/81(P1/S Apar lndustries

Authorization No.0310800214 dated 10。 11。2015)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 11 may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
weight(MT)

Ｓ‐
．
Ｎ。

Net    Export
weight(MT)

Ｓ‐
．
Ｎ。

Net ExPort
weisht (MT)

l 36.465 5 2.667 9 4.997

つ
４ 339.955 6 0.213 10 0.331

3 41.847 7 4.297 2.361

4 253.307 8 1,717

68

『

.30な

Limited)(Advance

2.

3.

4.

5.

∫潔『■熙 鼎.よ発消L′復厘:轟分議:諜澱鷺i↑
r電

マlWil:
clue fronl Engineering Tables No. 4そ %5.

iz. XLPE Compound may be allowed aS
:at Sl.No.lto 7,as clailned by thc flHn.
)VC Rcsin may be allowcd as l.01 Kgs./Kg

5&8to ll,as claimed by the flrln.

::鍵3ど柵 imlふ漱dtttttζ駕腎W」習ね1跳:渕毬漢
firm.

6. Quantities of import item at Sl. No.5 viz. G.I.Wire may be allowed as

content in the export products at S1. No. I to 4 , as claimed by the firm.

Norms committee maY take a view

1.01 Kgs./Kg

/~′
|■ 11`

Norms Committee Ⅱ

DIPP No.12/19/2016-TSW/68  dated   08/03/2016

.rf ErINGH

(S.K.Jain)
Development Officer

‐

L
静
■..二III静 (■凛 tr..
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DepartIIlent of lndustrial Policyど &PromOtiOn

(TSW)

NC Meeting dated 08/03/2016- Case No. 4/21l81(M/s Diamond Engineering (Chennai) Pvt'

Limited) (Advance Authorization No. 0410161301 dated 12'11'2015)

Advance Authorisation may be ratified as under:

l. Word "Relevant" may be prefixed with the descriptions of import items at Sl' No' 1 &

2.

2. Quantity of import item at Sl. No. 1 may be allowed as 1'05 Kgs'/Kg' content in export

items.
3. Quantities of import item at Sl. No' 2 may be allowed as 1'02 Kgs'/Kg' content in export

items.

Norms committee maY take a view

SW/69 dated  08/03/2016

〃

ζ7
″

乙【
怖 :Y
Ko Jain)

Development OfflCer

・■
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GOVERNMENT OF!NDIA
MINISTRY OF CONlMERCE

OFFICE OF ttHE ADDIT10NAL D:RECTOR GENERAL OF FOREIGN TRADE′
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GOVERNMENT OFINDIA
R/11NISTRY OF COMMERCE AND iNDUSTRY

O/0.THE ADDIT10NAL DIRECTOR GENERAL OF FOREIGN TRADE

NEW CGO BUILDING,NEW MARINE LINES,CHURCHGATE′ MUMBAI-20

DATE:27.11.2015

To,

The Director General of Foreign Trade,

New Delhi- 1100L1.

Kind Attn.: Shri Peryeen Sharma, Dv.DGFT (NC l)

Sub.: Grant of Advance authorization on Repeat Basis

as per Para 4.7 & 4.7.2 of HBP (Vol.l) 2009-14

Sir,

M/s, PRESTRESS WIRE INDUSTRIES, Mumbai have been granted Advance

authorization No.0310800442 dated 27.71.20L5. The copies of the application are not

forwarded to the Headquarters due to following reason:

丁he Advance authorization has been issued on Re EJDJerms of para 4.7

read wtth para 4.フ .1&4.フ .2 of HBP(Vol.IV)On basis of decision of Norms Committee in

Meeting No.18/81-ALC2/2014 dated 24.03.2015(HQ F.No.01/81/050/00673/AM15).

The copy of deciSion is enclosed herewith.

Yours faithfully

Encl.: Copy of decision.

+(D.u+6{
Foreign trade€ Lopment Officer,

for Additional Director General of Foreign Trade.
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Department of Industrial Policy & Promotion
(rslv)

NC RIeeting dated 08/03/2016… Case No。 7/21/81 (P1/S KEI InduStries Ltd。
)(Advance

Authorization No.0510396648 dated 17.12.2015)

Advance Authorisation may be ratified as under:

l. Net weight oヽ T |∩ f s may be sPecthed as

SI.

No.

Net Export

weight
rKgs./Km)

Sl.

No.

Net Export

Weight

(Kgs./Km)

Ｓｌ
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Sl.

No.

Net Export

Weight

(Kgs./Km)

1 124.3 20 369.1 39 358.8 58 1138.9

2 151.6
う
ん 1002 40 767 59 1518.3

41 1232.4 60 2002.9
3 153.7

つ
´
つ
ん 732.8

61 2499。9
4 1919 23 112.5 42 11263.6

62 3476.1
891.5 24 4H.8 43 3234

6 1004.1 25 ,579 44 11119.7
り
，
∠
υ 4465.8

45 18247.1 64 6057.2
7 1498.7 26 2915.5

65 10727.3
０
０ 2060.7 27 3395.2 46 149.3

9

10

1780.2
０
０
う
ん 388.1 47 233.2 66 6754

2450.5 29 1401.8 48 326.5 67 4679

68 12135.1
249.8 30 1962.7 49 466.5

12 262.3
り
， 2491.3 50 653 69 297.3

298.5 32 2409.2 868.5 70 363.3

14 765.9
つ
′ 2828.4 52 214.2 71 850.9

4210.8
り
，
く
υ 328.9 72 1059.6

く
υ 1456.1 34
‐６

一
‐７

1‖ 3.1
く
，
つ
Ｄ 1228.3 54 435。 7

ワ
′ 577.6

1899。9 36 1283.4 616.9 74 174.3

18 282.6 37 366 56 826.8

19 227.2
０
０
つ
′ 846.1 57 827.5

み

綱霧轍構iF予縛;雛麟麟TTZiTlr
581∫

Illノ1[1:l釜∫

'2£

gsttT'1:::

illeill:ち

'1:lll:45 to 62, 65七

%66,as per

t017,19t022,24,35 to 41,67,68, as l.01

鳥.貸亀s'離
64」sぶ∵な爛:

Tablc 5.

2.

→

b)

ｃ＞

　

の

C)

J
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3.Word 6・Relevant'' may bc preflxed with the d闘
:lplll:tI::1111:lLililζざ:t′織:I:quantity may be a1lowed as  l.05 Kgs./kg col

よぅ65 to 68.

VC Resin may be a1loWed as l.05 Kgs./kg

標熱織薔虫認,‰哨Td
z. Glass ⅣliCa Tape may be al10Wed as

I!l(i:yxl乱::1:亀i£撃輩き乳ふよ:

榊締轡II認茸rttil
mms::盟温emり泳“

逸w           を 猛→・ 5k
Development OfflCer

sW/86 dated 08/03/2016
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DepartIIlent of lndustrial Policy“ &PromotiOn

(TSW)

】llllli111忌品 :躙 」afFfei甘121iノ

21/81 (lMyS KEI Industries Ltd。 )(Advance
015)

Advance Authorisation inay be ratiflcd as under:

1.
be ifled nder:Nel OI ucts may be sPecttted as q

Ｓ‐
．
Ｎ。

Net Export
Weight
lKos /Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Ktts./Km)

Ｓ‐
．
Ｎ。

Net Export

weight

(KAs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

l 368.8
つ
４ 520.9

う
ん 1052.6 34 1102.6

つ
４ 931.8 1280.1 24 1603

ξ
′
り
， 307.3

3 1521.1 14 225.3
う
ん 556.9 36 321.5

4 2422.5 391.6 26 1385。 7 37 493.7

5 1166.9 16 446 27 299.6 38 244.7

6 1950.1 17 217.3 28 445.7 39 388.1

7 325
０
０ 768 29 944.1 40 265.4

8 945.1 19 866.7 30 1429.9 41 1036.4

9 257.3 20 1301.4
り
， 331.4

10 347 21 251.4 32 271.5

464.2
つ
４
つ
ん 933.4

り
，
つ
つ 454.8

'。

33々

Quttii話。fimpOtttemttЫ.N面 Ⅵz COpper whe Rod/CC Rod(EC Grade)/COpper

Cathodc(99。 99%purity)(Electrolytic grade)may be alloWed as under:‐ ――   ́^ 一  ・ ^     ―一_T‐_～1_^^_:^″ TO■1_zL

lll壕%62T健『憲
eF;;∬掟よ。/Km,

rable 4.

∂じ6 as369.8 Kgs./Km よぅ739.6 Kgs./Km,

Table 5.

1l t0 41, as  l.01 Kgs./kg content in the

… n…Ⅲe preflXed血…riptiOn oH欄鋪鮒 :甲証均mttbettoWCdall.∬予1ヽ褻 :tL畷|4.Quantity Ofimport item at

郎L∝ kgs/kg coie正 httefx:lttFT電∬滸譜
・
↓ピ午群量∬壌

y計
:柵
・
不

5,Quantities of impo■ iten

aポ器幅器説驚計留:r:普器]鍔&}これrfi智懸火g∞me■ h
the Export products at Sl.No.l to 41.

7.Quantity Of import item at Sl,No.6i.e.WoOden Drum may bC alloWed as per packing

、msttheemttkeavi鋼       く乱紆hr
Development Ofrlcer

:ツ
1:t aited 08/03/11_

2.

↓

り

C)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/03/2016 - Case No. 17121181 (M/s KEI Industries

Authorization No. 0510397160 dated 31'12'2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Sl.

No.

Net Export

weight

(Kgs./Km)

Ｓｌ
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export

weight

(Kgs./Km)

SI.

No.

Net Export

weight

(KAs./Km)

971.5 9 1457.9
Ｏ
Ｊ 3018.9

1 3197.1 5

う
４ 1735.6 6 1412.1 10 6731.7 14 4917.6

り
， 2385.1 7 ,004_R 3172.2

12 4123.5
4 2385.1 8 881.7

Norms committee maY take a view

fζ
/g

Ltd.)(Advance

2. Quantities of import item at 11. 
No I viz. copper Tapel copper Foil (Electrolytic High

conductivity grade ) may be allowed as 1.01 Kgs./kg conteni in the export products at S1'

No. 6 to 14.

3.

4.

wOrd“Rdevant"mり bepreixedwnic desCrⅢ bnOfⅢTll里 4■

'11ヽ

A21TllS
Hfr #T:f;.ffi ;;IJ!::"s;;d;*e'*:*":::"*Ti::::;i",ll,1lLX)f ;
躙 騒eWIIlil‖ |‖ :‖illよ ま`:耳ぷ

VI:レ

そ
'Ittl naa)bemowed“

■05Kがノkg
code五:Ithcc4o■ products tt Sl.No.l t0 14.contenl ln lnじじXPulし P・υu::ξ

l:itj・イ輛
'「

メIulli面um wirc Rod(Electrolytic grade)may
5.Quantities ofimport itcm a

be allowed as under:
(a) For Export products mentioned at St' No' 1 to 5 as 1523'6 Kgs'iKm'

gg4.l Kgs./Km, 1293 Kgs./Km,- lZil Kgs./I(m. & 607 '7 Kgs'/I(m respectively

taking clue from Engineering Table 5'

(b) For Export proo*tr"*entioied at Sl. No. 6to 14 as per Engineering Table 5'

sヽVィ95 dated 08/03/2016

が

. *ffi\a
(S.K.Jain)

Development Officer
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NC Meeting dated 08/03/2016- Case No. 10/24181 (M/s Arfin India Limited) (Advance

Authorizati,on No. 0810137 243 dated 19'02'2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Taking clue from sIoN C-27 ,quantity of import item namely' Aluminium Scrap may be

allowed as applied for i.e. 330 MT u. t . t O Kgs'/Kg' content in the export products'

Norms committee maY take a view

Departlllent of lndustrial Policy`&PromOtiOn

(TSW)

′04

/,ffit',
(S.K.Jain)

Development Officer

レ

:;#号ギギギ:li号デ:;'ill::Tsw/104 datcd 08/03/2016
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Department oflnd零
 〔

ial P° liCy dL PromOtiOn

〕W)

TsW/623-A/R

F,デ「1。

::1ヾら`い`

datcd 08/03/2016

NC Meeting dated 0g/03/2016 - Case No. 623-AlR ( M/s Mayfair International )

tLA""r..Au-thorizationNo'0310675713dated10'01'2012)

Advance authorization may be modified as under:

1. Description of export product may be modified as " stainless Steel Plates/ covers

Tech Grade AISI410"

2. Quantity of export product may.be modified as 291 MT '

3. Words 
.. of *iiru.ri thickness'i ';,,,"V UL 9ufn11! 

with the description of import item'

4. euantity of import item may U. uifo*.a as 29391MT as 1'0i Kgs'/Kg' content in
" 

.iport iiems as claimed by the firm"

Norms committee maY take a view

′
/

(S.K.Jain)
DeveloPment Officer

霧 ′ヽ

`
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Government of lndia
Ministry of Steel

Technical Division

SubieCt: Ratification of the description of item of irnport under Advance
Licence No.0210205598 dated 24.02.2015 of M′ s Manaksia LiFnited,Kolkata.

DGFT may refer to their UO No 01/81/44/0044ノ AM16/DES‐ 2/80 dated
21.01.2016 on the subieCt rYlentioned above. ln this connection, the description of

itern ofimport rnay be raJfied as under:

―
・
０

Ｓ

Ｎ

Description of ltem of
import allowed

Qty Description of Item of
import to be ratified

ｎＱｔｙ
釉

Cold Rolled Galvanized
Non Alloy Steel

Sheets/Coils Thickness of
O.48 rrlm

39744
M丁

Hot Dipped galvanized
steel sheets in coils of
relevant grade of thickness
0.48 mm

39744
MT

2 Cold Rolled Galvanized
Non    AIloy    steel
Sheets/Coils tthickness of

O.43 rnm

178.37
MT

Hot Dipped galvanized
steel sheets in coils of
relevant grade of thickness
0.43 mm

178.37
MT

6靡 )

Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.0.No.2(11)/2015-nlV dated 16.02.2016

.rギ4。
0●

ぼがか
い .・
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NC ⅣIeeting dated 08/03/2016- Case No。  635‐A/R(M/S DR Associates)(Advance

Authorization No。 0410160774 dated 08。 07.2015)

Advance authorization inay be ratifled as undcr:

ケ瀧∫糊翼∫撃茅町r翼:Ⅷl常織輩i盟よFttpO..cms江 創.NQ lわ

Depart】nent of lndustrial Policy`&PromotiOn

(TSW)

/多
′~″ ?′

`セ(S.K.Jain)
Development OfflCer

28.
3. Quantities of import items at S1' No' 1

in export items.

4. Quantities of import items at Sl' No' 21

in export items as claimed by the firm'

Norms committee maY take a view

TsW/635-A/R

to 20 may be allowed as 1'02 Kgs'/Kg' content

to 28 may be allowed as 1'03 Kgs'/Kg' content

dated 08/03/2016

… ,
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NC Meeting dated 08103t2016- Case No. 636-A/R (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310046635 dated 03.04.2014)

Advance authorization may be ratified as under:

l. Net weight of 247.17 MT, l4.g}4 MT & 2.712 MT may be specified with quantities of
export items at S1. No. 1,2 & 3 respectively.

2. euantity of import item at Sl. No 1 viz. Alumimium Ingots may be allowed as applied

for i.e. 210000 Kgs. on net to net basis in export item at St. No. I as claimed by the

firm.
3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as

applied for i.e. iltlO Kgs. on net to net basis in export item at Sl. No. I as claimed by

the firm.
4. euantity of import item at Sl. No 3 viz. Alumimium Ingots may be allowed as applied

for i.e. 7912 Kgs.on net to net basis in export item at Sl. No. 2 as claimed by the firm.

5. euantity of import item at Sl. No. 4 viz. XLPE Compound malbe allowed as 2024 Kgs'

on net to net basis in export item at Sl. No. 2 as claimed by the firm.

6. euantity of import item at Sl. No 5 viz. Alumimium Ingots may be allowed as applied

for i.e. 1608 Kgs. on net to net basis in export item at Sl. No. 3 as claimed by the firm'
j. euantity of imp"ort item at Sl. No. 6 viz. XLPE Compound may be allowed as 432 Kgs'

on net to net basis in export item at Sl. No. 3as claimed by the firm.

Norms committee maY take a view

Depart口nent of lndustrial Policy“ &Promotion

(TSW)

Z*ffi''n
(S.K.Jain) \r

Development Officer

:I:IPRI;t,デ号:;;ざi::Tsw/636-A/R dated

/デ

08/03/2016
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical division

Subject: Fixation of norms in respect of l00o/o Eou- of M/s Nikki India FuelSystems Pvt. Ltd.

MSME-DI chennai has offered comments on wastage by calculating the weight of rawmaterials against the weight of finished product after thorough inspection of themanufacturing process.

MSME-DI Chennai has provided a duly signed report for the same.

wastage norms may be fixed as per the wastage recommended by MSME DI chennai.
This issues with the approval of Director (ME) for taking view by NC.

2■ 6
(KoS.SOdhi)
AD(ME)
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DepartIIlent of lndustrial Policyど L PromotiOn

(TSW)

Norms committee maY take a view
lく

Norms Committee II
DIPP Nt 12/ 19/2016-TSW/640-A/R dated 08/03/2016

ィ
ン鶴|

)Ko Jain)

Development OfflCer

.r;, . gt-qT? ll'?afq
.'i'iA) KtJI\,IAFt l<A SH YAf"

,,,,.r1Tr -=rri ltrnrs s+fr\qn=fr
ll:" '. Trqdt IlavcloPnrerlt Oflic6'

.' : :L--,.::\ qa,-lt:\1 .!:flq
O,r '.. r. .rrq.6l of tslr.'i,gn Tr.C.
q.f,tJli; . .-I / -ep(t. e, Corn.narca

- . ': .r q=l :.riqtl
Uc!\. {,# a;t'FwAn. Nrw Otlhr

メ :1

NC MIeeting dated 08/03/2016… Case No.640‐A/R(M/s Arfln lndia Limited)

(Advance Authorization No.0810134859 dated 20。
03.2015)

Nolll.S inay be modifled as under on repeat basis:

1.Taking clue from SION C-27,quantity of import item namcly,AluFninium Scrap may be

allowed as 330 4ヽT as l.10 Kgs./Kgo content in the export products.
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ftfl- 64/
@Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 08/03/2016 - Case No. 641 -A/R (M/s Arfin India Limited )

(AdvanceAuthorizationNo.0810133985dated0|.12.20|4)

Norms may be modified as under on repeat basis:

1. Taking clue from SION C-2\,quantity of import item namely, Aluminium Scrap may be

allowed as 660 MT as t.t0 fgi./Kg. content in the export products'

Norms committee maY take a view

Norms Committee II
M-TSw/641-A/R dated

,/ ----2?";ru,ll''"6
Development Officer

08/03/2016

W---#ffi
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/03/2016 - Case No.642 -AlR (M/s Arfin India Limited )

(Advance Authorization No. 0810132475 dated 26.06.2014)

Norms may be modified as under on repeat basis:

1. Taking clue from SION C-27 ,quantity of import item namely, Aluminium Scrap may be

allowed as 440 MT as 1.10 Kgs./Kg. content in the export products'

Norms committee maY take a view

TSW/642-A/R dated

?-nffi'u
(S.K.Jain)

Development Officer

レ

08/03/2016
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DepartIIlent of lndustrial Policy`&PromOtiOn

(TSW)

NC Meeting dated 08/03/2016 - Case No. 643 -A/R (M/s Arfin India Limited )

(AdvanceAuthorizationNo.0810134637dated19.02.2015)

Norms may be modified as under on repeat basis:

1. Taking clue from SION C-27 ,quantity of import item namely, Aluminium Scrap may be

allowed as 330 MT as 1.t0 Kgi./rg. content in the export products.

Norms committee maY take a view

Norms Committee II
M-TSw/643-AIR dated

′ ■戸■ll`

(S.K.Jain)
Development Officer

08/03/2016

´ メ
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Departlnent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 08/03/2016 - Case No. 644-AlR (M/s Arfin India Limited )

(AdvanceAuthorizationNo.0810135238dated11.05.2015)

Norms may be modified as under on repeat basis:

1. Taking clue from SION C-27 ,quantity of importitem namely, Aluminium Scrap may be

allowed as 330 MT as 1.10 fgi./fg. content in the export products'

Norms committee maY take a view

:I:岸|ミ:キ号号テ十;力晏illTsw/644¨A/R dated

tirr■
・ ・

l・・・'・
「`

,/J:-Zt/ frt'g
(S. K. Jain)

Development Officer

08/03/2016

メ、い
=
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Departllllent of lndustrial Policy“ ■PromOtiOn

(TSW)

NC Meeting dated 08/03/2016 - Case No. 645-A/R (M/s Arfin India Limited )

(AdvanceAuthorizationNo.0810135502dated18.06.2015)

Norms may be modified as under on repeat basis:

1. Taking clue from SION C-27 ,quantity of import item namely' Aluminium Scrap may be

allowedas330uru't.t0Kgs./rg.contentintheexportproducts.

Norms committee maY take a view

Norms Committee II

-IppNo.rzlg/201&Tsw645-AlRdated

*:>
2u 64"'- (S. K. Jain)

Development Officer

ツ

08/03/2016

絆．が
，
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 08103t2016 - case No. 646-AlR (M/s Arfin India Limited )

(Advance Authorization No. 0810133658 dated 21.10.2014)

Norms may be modified as under on repeat basis:

l. Taking clue from SION C-2'7, quantity of import item namely, Aluminium Scrap may be

allowed as 660 MT as 1.10 Kgs./Kg. content in the export products'

Norms committee may take a view
″
笏 11(

(S.K.Jain)
Development Officer

:吉:iFまIit,デ号:;;ぎi::Tsw/646-A/R dated 08/03/2016
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DepartIBllentOflndusilialP° liCy`&PromOtiOn

「SW)

NC Meeting dated 08 /03/2016- Case No. 651-A/R (M/s High Energy Batteries (I) Limited)

(Advance Authorization No' 0410160494 dated 11'05'2015)

Norms maY be modified as under:

(i) Total net weight of export products at Sl' Nos' t & 2

sPecified as 2060 Kgs'

(ii) Total net weight of export products at Sl' Nos' 3 & 4

sPecified as 5650 Kgs'

Norms committee maY take a view

put

put

― Lずち:、

慧喘罰計ミ:1豊ジ十計ぢfflTsw/651-A/R dated 08/03/2016

｀
′̀ぶ

′月く―イド
「
′

together maY be

together maY be

(S. K. Jain)
DeveloPment Officer
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■ヽ‐・



日

ォ)も
｀

Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(162)/ls-ME

Subject: AA no 0410160382 dated 06.04.15 in respect of M/s Jain Metal Rolling
Mills.

The norms for the subject AA were recommended by taking cue from SION C-
1195 and were recommended as 1.06 kg/kg content of export product. SION C-
1195 deals with export of lead ingots 99.97% purity/ Antimonial lead / Calcium
lead alloy and the import item is lead scrap namely ISRI Radio, Racks, Relay,
Ropes & Roses.

The import item of subject AA is Lead dross: ISRI code Rents. Rents is a mixture
of lead and lead oxides and is different from ISRI Radio, Racks etc. The firm has
submitted that the percentage of lead in lead dross is approx 75% and the wastage
claimed by them on net content of lead is approx lolo.

Hence, the norms may be amended as follows:-

o Percentage of lead in the import product may be mentioned as75Yo.
o Import may be allowed for 3020 MT.

This issues with the approval of Director (ME).

て

`′ ``''′

((〔
し
、

(K.S.Sodhi)
AD(ME)

DCJ… Bha

O/o Thc DC(MSME)ID notc no 30(162)/15-ME dated 01.03.16
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